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• COUNCIL OF STATE. 
Monday, tM 23rd August, 1926. 

The Council met in the Council Chamber at Eleven of the Clock, the 
Honourable the President in the Chair. 

MEMBER SWORN: 
The Honourable Mr. Kumar Sankar Roy Choudhuri (East Bengal: 

Non-Muhammadan). 

QUBSTIONS AND ANSWERS. 
ARTICLE ENTITLED" INDlANISATION WITH A VENGEANCE" PUBLISHED IN THE 

MODERN REVIEW. 
35. THE HONOURABLE RAI NALININATH SETT BAlIADUR: Has 

the attention of the Government of India been drawn to an article published 
at page 499 of the April number of the Modern Review under the caption 
"Indianisation with a vengeance" ~ 

THE HONOURABLE MR. J. CRERAR: Government have s\en the article. 
RESERVATION OF ApPOINTMENTS FOR EUROPEAN OFFICERS ON THE CIVIL 

SIDE OF THE INDIAN MEDICAL SERVICE. 
36. THE HONOURABLE RAI NALININATH SETT BAHA.DUR: (a) 

Is it a fact that a decision has been finally taken to reserve for Europeans 
236 out of 292 appointments in the Indian Medical Service on the civil side 1 

(b) If the answer to (a) be in the affirmative, will the Government be pleased 
tp state the reasons for such decision 1 

THE HONOURABLE SIR MUHAMMAD HABIBULLAH: (a) No. The 
matter is under consideration. 

(b) Does not arise. 
RECRUITMENT OF INDIANS AS ASSISTANT EXECUTIVE ENGINEERS. 

37. THE HONOURABLE RAI NALININATH SETT BAHA.DUR: (a) Is it 
a fact that of the nine proposed recruits to the cadre of Assistant Executive 
Engineers, save and except one Burman, no Indian is to be selected 1 

(b) If the anSwer to (a) be in the affirmative, will Ule Government be 
pleased to state the reasons for such decision , 

THE HONOURABLE MR. A. H. LEY: (a) The answer is in the negative. 
The anticipated recruitment for the Indian Service of Engineers this year is 
6 European Assistant Executive Engineers in England and 12 Indian ABBie-
tant Executive Engineers in India. 

(b) Does not arise. 
( 53 ) 
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• "" OMISSION OF THE MEMBERS OF THE CENTRAL AND PROVINCIAL LEGISLATURES· 
FROM THE WARRANT OF PRECEDENCE. 

38. TuE HONOURABLE RAI BAHADUR LALARAM SARAN DAS: B 
it a fact that before 1921 the members of di:llerent Legislative Councils had a 
position in the King's Warrant, of Precedence and that, in the revised Warrant 
of Precedence brought up to date to 1st July 1921, the members of the Indian 
Legislature and the other Legislative Councillors do not re-appear in the 
revised list issued on 1st July 19211 Will Government kindly state what has 
led to this change 1 ' 

THE .HONOURABLE MR. J. CRERAR: Yes. The reason is that it was 
desircd to trcat Members of the Central and Provincial Legislatures in India 
in exactly the same way as Members of the House of Commons in England 
who have as such no precedence. The Warrant is primarily intended to 
regulate the position of officials holding appointments in India, and the inclu-
sion in it of Members of the pre-reform Councils was a relic of the position 
under which such Members were persons added to the Executive Council 
when it met for legislative purposes. 
RESOLUTION OF THE GOVERNMENT OF BENGAL REGARDING THE PLAYINU OF 

Mt:'f-IC ON PUBLIC ROAD!>. 
39. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 

the Government kindly state whether, before issuing its Resolution of 5th June 
1926 on the paying of music on puhlic roads, the Bengal Government 
obtained th previous approval of the Government of India 1· 

THE HONOURABLE MR .• T. CRERAR: Yes. 
RELIGIOUS PROCESSIONS WITH THE ACCOMPANIMENT OF MUSIC ON THE PUBLIC 

HIGHWAYS. 
4.0. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: . Has 

any correspondence passed between the Government of India and the Bengal 
Government on the question of taking processions on public roads with the 
accompaniment of music 1 If so, will they place that correspondence "On t}:te 
table of this Council 1 • 

THE HONOURABLE MR. J. CRERAR: No such correspondence has taken 
place between the Government of Bengal and the Government of India. 
RELWIOUS Pn(;CESSIONS WITH THE ACCOMPANIMENT OF MUSIC ON THE PUBLIC 

HIGHWAYS. 
4:1. THE HONOURABLE RAI BAHADUR LALA RAM BARAN DAB: Is 

it a fact that the practice of ta.kiD{[ processions with the accompani-
ment of music on the public roads of Indian cities exists in this country 
hom times immemorial and that all communities exercise this right without 
any obstruction from other communities ? 

THE HONOURABLE MR. J. CRERAR: Government are aware that the 
practice of taking processions with the accompaniment of music on the public 
highways is an ancient one and recognise the right of every citizen to use the 
public highways for such processions iIi. the manner established by custom and 
tradition, but the exercise of this right is subject to the exercise of similar 
rights by others and to any orders passed in the public inierest by competent 
a.uthority. 



QUESTIONS AND ANSWERS. 
, 

, ' RELTG10U8 PROCESSIONS WJTH THE ACCOMPANIMENT OF MUSIC ON THE PUBLIC 
HIGHWAYS. 

• 42. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS : Will 
the Government kindly state whether they have arrived at any decision regard-
ing the future policy of Government in connection with processions with accom-
paniment of music on the public roads 1 

THE HONOURABLE MR. J. CRERAR: I would invite the Honourable 
Member's attention to the speech recently delivered by His Excellency the 
Viceroy at the Chelmsford Club, and his address to the Indian LegiRlature on 
the 17th instant, in which the attitude and policy of Government ar~ explained. 

SUPPLY OF ARTIFICIAL GHEE OR COCOGEM TO THE INDIAN ARMY. 
43. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAS: Is 

it a fact that the military authorities do not allow the supply of artificial ghee, 
vegetable compounds or Cocogem to the Indian Army 1 If so, will they state 
the reasons 1 ' • 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The answer is in 
the a.ffirmative. 

As a result of exhaustive experiments it has been found that metabolism 
is affected by the presence, or absence, not only of the normal p1'otein carl1o-
hydrate, and fat content of a diet, but also by accessory food factors,-
popularly known as vitamins. 

Vitamin A contains the anti-rachitic element, which is essential to physical 
growth. Ghee contains tliis vitamin in considerable quantities. Vegetable 
oils, such as Cocogem, do not contain it, except perhaps in traces, negligible 
for practical purposes. 

It is not thought desirable to deprive the Indian soldier of an article 
which contains substances essential to his growth and physical fitnesll, in 
favour of one which does not, and which would probably be much less accept-
able to him than the article to which he has been accustomed from childhood. 
ACTION TAKEN ON THE RESOLUTION REGARDING AN IMPORT DUTY ON ARTIFICIAL 

GHEE. 
44. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 

Government kindly state what action they have taken on my Ghee Resolution 
moved in this Council in the last Session 1 Has any correspondence passed 
between the Central Government and the various Provincial Governments and 
administrations on this subject 1 If so, will they kindly place a copy of that 
correspondence on the table of this Council 1 

THE HONOURABLE MR. G. L. CORBETT: In accordance with the 
undertaking given in this House by the Honourable the Commerce Member, 
a copy of the debate was duly forwarded to all Local Governments. There 
haa been no correspondence with th~ Local Governments and Administrations 
on the subject. 
CHEMICAL COJ(POSlTION AND NUTRITIVE VALUE OF ARTIFICIAL GHEE AND 

CoCOG'EH. 
'IS. THE HONOUUBLB RAI BAUDUR LALA RAM SABAN DAS: Is 

it ~ ~ct ~hat ~c~ ghee, 'v~~~le, compo1mcl1 and Cocoge,m h~ve 
been oheDllcally eummed' 'If 10, wIll the Governmelit ltat. the cheDllcal 
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composition of these products 1 Will they also explain what is the nutritive 
value of these artificial ghee products! How does this nutritive val~ 
compare ;with the nutritive value of natural ghee 1 

THE HONOURABLE SIR MUHAMMAD HABIBULLAH: As the 
Honourable Member is aware, Public Health is a provincial transferred 
subject, and the chemical analysis, from the health point of view, of the 
articles mentioned by him is not primarily the concern. of the Government of 
India. I am, however, having enquiries made as to what has been done 
to ascertai~ the chemical contents and nutritive qualities of vegetable COM-
pounds like Cocogcm. 

CONSTB'V"CTION OF THE HAVELI IRRIGATION PROJECT IN THE PUNJAB. 

46. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 
Government kindly state whether t.hey have given sanction to the construc-
tion of the Havelian Irrigation Project in the Punjab 1 Will they 
kindly state in what stage the project is at'present and what time will it take 
to mature 1 

THE HONOURABLE MR. A. H. LEY: Presumably the Honourable 
Member refers to the HaveIi Project-a scheme for a weir on the Chenab. 
below it'! junction with: the Jhelum, with canals on either side. The Govern-
ment of the Punjab submitted this project to tlte Government of India in 
1915, but the latter were unable to accept it as then put forward, and the 
Local Government were informed of the lines on which the project should be 
revised. The revised project has not yet been submitted to the Government 
of India, but it is understood that it is under preparation by the Local Govern-
ment. Government are not, therefore, in a position to say when the project 
is likely to mature. 

THE THAL IRRIGATION PROJECT, ETC. 

47. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAB: Will 
the Government kindly state What stage the ThaI Irrigation Project in 
the Punjab has at present reached 1 Has any decision been arrived at in 
the dispute between the Punjab and Bombay Governments regarding the 
sharing of the waters of the river Indus 1 Has the discharge of the Indus 
taken by the Punjab Irrigation engineers at various times of the year during 
the last five years been found to be correct 1 If not, what are the correct, 
figures of discharge 1 

THE HONOURABLE MR. A. H. LEY: For the answers to the first and 
second parts of the question, the Honourable Member is referred to the reply 
given on the 18th August to question No.9 by the Honourable Nawab Sahab-
zada Sayad Muhammad Mehr Shah. Government are not at present in a, 
position to give definite replies to the remaining parts of the question. The' 
data collected by the local, eJ;lgineers in the PUJ,ljab and Sind regarding the 
supplies of the Indus have recently been submitted to the Qc>n8ulting Engineer 
to the Goverp~ent of ~!ldia, and will shortly be considered by a committee of 
technical expertS. ., . . . .. . " ~ 

,,' 



QUESTIONS AND ANSWERS. 07 • 

NEW RAILWAY PROJECTS. 
48; THE HONOURABLE RAJ BAHADUB LALA RAM SARAN DAS: Will 

~e Government kindly state what new railway projects have been sanctioned 
for construction since the close of the last Session of the Indian Legislature' 
Will the Government kindly give the mileage of each construction, ita 
gauge and estimated cost 1 

THE HONOURABLE MR. G. L. CORBETT: A statement giving the 
information asked for is being sent to the Honourable Member. 

THE HONOURABLE RAO SAHID DR. U. RAMA RAU: May I know in 
what stage is the proposal to extend the railway line from Mangalore along 
the West Coast {. 

THE HONOURABLE MR. G. L. CORBETT: I am afrafd I ~ust ask for 
notice of that question. 

DELAY IN THE DISPOSAL OF LEAVE ApPLICA'IIONS OF VILLAGE POSTAL PEONS. 

49. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Is 
it a fact that the leave applications of village postal peons are not sanctioned 
for months, together 1 Will the Government kindly state' what proposals 
they have under consideration to expedite the disposal of these applications! 

THE HONOURABLE MR. A. H. LEY: Government are not aware ,of the 
fact alleged. I would ask the Honourahle Member to inform the Director-
General what particular Circles he haA in mind where the alleged delay is 
general. 

The second part of the question does not arise. 

INSUFFICIENT NCMBER OF SORTl!:RS IN THE LAHORE POST OFI<'ICE. 

50. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Is 
it a fact that in big stations like Lahore insufficient sorters are employed in 
the Sorting Office, with the result that ~e delivery of mails is delfLyed very 
much 1 Have the Government under oo~deration any proposals to increase 
the staff of sorters where necessary 1 

THE HONOURABLE MR. A. H. LEY: The answer to hoth parts of the 
question is in the negative. 

THE HONOURABLE BAo SAHIB DR. U. RAMA RAU: Are the Govem-
ment aware that in the city of Madras there are only two deliveries, whereas 
a few months ago there were six to eight deliveries. This is causing great-. 
inconvenience to the public 1 . 

THE HONOURABLE MR. A. H. LEY: I fail to understand how that arises 
nom the question under reply. 

THE HONOURABLE RAO SAHIB DR. U. RAMA RAU: The question relates 
to big ,tations like Lahore, aDd Madras is also a big station. 

THE HONOURABLE MR. A. H. LEY: If the Honourable Member will put 
the question down, I will have it, examined by the Director General, Posts 
and Telegraphs. But I understand that the sorters are sufficient. 
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LATEST HOUR FOR POSTING LETTERS IN THE LAHORE POST OFFICE. 

51. THE HONOURABLE RAJ BAHADUR LALA RAM SARAN DAB: ts 
it a fact that, in the Lahore POst Office, at one time the latest time for pOl!~ng 
letters was 8 P.M., then it was fixed at 7-30 P.M., later on at 7 P.M., and now it is 
6-30 P.M'. 1 Is this continuous curtailment in the time for posting letters due 
to shortage in the number of sorters in the Lahore Post Office ~ Are the Govern-
ment aware that this procedure causes grave inconveI\.\ence to the public' 
Will Government do something to remove the complaint of the public in this 
matter' 

THE HONOURABJ,E MR. A. H. LEY: The reply to the first part of the 
quest jon is in the affirmative. 6-30 P.M. has been the time of last clearance 
since 1924; for ten years prior to that year, it was 7 P.M. Letters can be 
posted after 6-30 P.M. in th'e train letter box with a late fee of half an anna. 
The changes in the latest time of posting were not due to shortage in the 
number of sorters. 

Government have received no complaint on the subject and are not aware 
that the existing arrangements cause any inconvenience to the public. 

DELIVERY STAMPS ON POSTCARDS. 
52. THE HONOURABLE R.AI BAHADUR LALA RAM SARAN PAS: Are 

the Government aware that the postal authorities very often placethe post-
matk on the writing half of postcards and thereby render the writing 
unreadable 1 Will Government consider tle advisability of kindly issuing 
instructions to the efiect that postcards should- be stamped only on the 
portion not reserved for writing purposes 1 

THE HONOURABLE MR. A. H. LEY: From tests made it has been found 
that the delivery stamp is sometimes, but not often, impressed on the left • 
half of a postcaTd. 

The matter is being bl'Ought to the notice of the Director-General who 
is being asked to take the action suggeRted by the Honourable Member. 

RECOMMENDATIONS OF THE STATE RAILWAYS WORKSHOPS COMM:ITrEE. 
53. THE HONOURABLE RAJ BAHADUR LALA R.AM SARAN DAS: Will 

the Government kindly state what decision has been arrived at on the recom-
mendations of the State Railways Workshops Committee? 

THE HONOURABLE MR. G. L. CORBETT: The recommendations of the 
Committee, relating to improvements in the internal organisation of all mechani-
'cal workshops, such as, scheduling of repair operations and the introduction 
of planning and progress departments in the more important workshops, have 
been accepted oy the Railway Board, and the State-worked Railways have 
been instructed to give effect to them. Certain other specific recommendations 
relating to the extension or reduction of workshops, are also being given 
effect to. The remaining recommendations are still under consideration as 
many of them require further examination. • 
RULES FOR RECRUITMENT T() THE RAILWAY SENIOR SUBORDINATE SERVICES. 

54:. THE· HONOURABLE RAJ BAHA.DUR ,LALA RAM SARAN DAS: II! 
it a fact that 80 far no rules have been framed for recruitment to the Railway 



, QUESTIONS AND ANSWERS. 159 , 
'Senior subordinate services1 Will Government kindly state when they 
"ropose to frame rules for these services 1 If such rules have been framed, 
will they'kindly lay them on the table of this Council? 

THE HONOURABLE MR. G.I,. CORBETT: No rules have yet been formed. 
The matt~r is under the consideration of Government. . 

LEAVE RESERVE POSTS IN THE OFFICER GRADES OF THE eTATE RAILWAYS 
E8TABLISHMENTS. 

55. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 
the Government kindly state "'hat is at present the number of leave \-eserve 
posts in the officer grades of each of the State Railways in India 1 Is it a fact 
that these leave reserve posts in the different State Railways are not all filled 
up 1 Will the Government kindly state how many out of these leave reserve 
posts are actually filled up in each railway system 1 Have the Government 
under consideration any propolJal to fill up all these posts 1 

THE HONOURABLE MR. G. L. 'ORBETT : The present leave rcser"es in 
the officer grades of State Railways establishment are as follows: 

North Western Railway 25 
Eastern Bengal Railway .. 12 
East Indian Railway 12 
Great Inclian Peninsula Railway l~ 

These posts are not left. unfilled. 
THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Is it not" a 

fact that on the North ,Western Railway all the posts in the leave reserve are 
not filled up ? 

THE HONOURABLE MR. G. L. CORBETT: I am informed that they are 
filled. 

REDUCTION OF THE RAILWAY FREIGHT ON LIQUID FUEL. . . 
56. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Are 

the Government aware that the railway freight on liquid fuel is very heavy 1 
Are the Government reducing this rate of freight1 

THE HONOURABLE MR. G. J~. CORBETT: Governm,ent are not aware 
that the railway freight on liquid fuel is very heavy, but Railways are being 
asked to .exa.mine the existing ra.tes and to consider whetl1er any reduction is 
necessary or advisable. 
NUMBER OF INDIAN AND ANGLo-INDIAN TRAFFIC INSPECTORS (TRANSPORTATION) 

ON THE NORTH WESTERN RAILWAY, THE OUDH AND ROHILKHAND SECTION 
OF THE EAST INDIAN RAILWAY AND THE EASTERN BENGAL RAILWAY. 
57. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 

the Government kindly place on the table of this Council a statement showing 
the number (a) of Indian, and (b) of Anglo-Indian Traffic Inspectors (Trans-
portation), employed on the North Western Railway, the Oudh" and Rohil-
fund section of the East Indian Railway and the Eastern Bengal Railway, 
respectively. in April 1923, April 1924, April 1925, and April 1926 , 
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TBE HONOURABLE MR. G. L. CORBETT: The Railway Board's Classi-
fied Lists of Establishment for 1923, 1924 and 1925, copies of which are in the 
Members' Library, show the names of Traffic Inspectors on each State Rail--
way. Government have no information beyond what is contained in those 
lists. Classified Lists of subordinates of the various State Railways for 1926 
are under preparation and copies will be placed in the Library in due course. 

RESERVATION OF LAND IN THE SUTLEJ VALLEY COLONY FOR GRANTS TO 
SOLDIERS. 

58. TUE HONOURABLE RAI BABADUR LALA RAM SARAN DAB: (a) 
Will the Government kindly state wpether it is a fact that the Punjab Govern-
ment has reserved 75,000 acres of land in the proposed Sutlej Valley Colony 
for gra.nts to those who have performed distinguished military service ~ 

(b) If the answer to (a) be in the affirmative. will Government kindly 
ata~ whether the military authorities propose to allot a portion of this land to 
soldiers of other provinces than the Punjab as wt\ll1 

HIS EXCELLENCY THE COMMANDEt-IN-CHIEF: (a) The answer is 
in the affirmative. 

(b) No, Sir. The Punjab Government have decided that the colonists 
must be inhabitants of the Punjab and Delhi provinces. 

RESERVATION OF CROWN WASTE LANDS IN THE PROVINCES FOR ALLOTMENT TO 
SOLDIERS. 

59. THE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS: Will 
Government kindly state whether other Provinces have also reserved some 
of their Crown waste la.nds for allotment to soldiers 1 If the answer be in the 
affirmative, what areas of such lands have beenresel'Ved in each province 1 

HIS EX()ELLENCY THE COMMANDER-IN-CHIEF: So far as the Govern-
ment of India are aware, no other province has reserved land in the same 
manner for allotment to soldiers. 

GRANT OF GROWN W ABTE LANDs TO SOLDIERS . . 
60. TUE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS : Have 

soldiers whose homes are in provinces other than the Punjab ever been rewarded 
with a grant of Crown waste lands in newly irrigated colonies 1 If so, a state-
ment showing areas granted in each province to soldiers of different provinces 
may kindly be laid on the table of this Council for their information 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: With the elCception 
of Gurkhas and Pathans who have permanently settled in the Punjab, soldiers 
of other provinces have not, so far as I am aware, been granted land in newly 
irrigated colonies. 

ALLOTMENT TO SOLDIERS OF THE UNITED PROVINCES, BIHAR, THE MAHARABHTRA 
AND RAJPUTANA OF CROWN WASTE LANDS IN SIND AND THE PUNJAB. 

61. TUE HONOURABLE RAI BAHADUR LALA RAM SARAN DAS : Have 
the military authorities ever considered the desirability of allotting to soldiers of 
the United Provinces, Bihar, the Maharashtra and Rajputana the Crown waste 
lands reserved for soldiers in Sind ~nd the Punjab' 

/-" 
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" HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The reply is in the 
negative so far as the Punjab is concerned. The conditions under which land 
trants are made in this Province are laid down by the Local Government. 
So far as the Government of India are aware, no land has been reserved in 
Sind for distribution to soldiers. 

NUMBER OF CADETS IN THE ROYAL INDIAN MILITARY COLLEGE .. DEBRA 
DUN. 

62. THE HONOURABLE RAt BAHADUR tALA RAM SARAN DAS: Will 
Government kindly give a statement showing thll number of students reading in 
the Prince of Wales' Military College, Debra Dun. by communities and by 
Provinces 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: A statement fur-
nishing the information desired by the Honourable Member is laid on the table • .. 
Statement showing the number oj' cadets at tile Pri-Me of Wald BoyallruiifJn jJf ilitary CoUege, 

j)elIra Dun, by commumties a"r{ by provin.ces. 

adras .. .. 
mbay .. . . 

;antral Provinces .. 
engal .. .. 
ni ted Provinces .. 
njab .. .. 

M 
Bo 
C 
13 
U 
Pu 
N 'ortu-West FrontiOl' Pro-

vince . . 
aluchistan " 
elhi .. B 

D 
B 
I 

ihar and Orissa 
ndian StateH 

Total 

" .. 
. . .. 
" 

.. 

Muham· 
mD,d!l.n~. 

-------
1 .. 
J 

. . 
4 
8 

5 
2 .. .. 
3 

24 

I Indian 
8ikhs and .Iata. Hindus. Christia.ns. 

.. .. " . . 1 .. . . .. 1 
" 2 .. 

2 4 .. 
22 3 I .. 

.. . . 1 
" .. .. 
. . 1 .. 

1 ] .. 
6 S .. 

31 20 2 
I 

THE HONOURABLE SIR PHIROZE' SETHN A : Will His Excellency 
inform the House if any student has been d~nied admission on the ground of 
belonging to a particular community, although otherwise fully qualified 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: So far as I am aware, 
no. 

PURCHASE OF BRITISH MADE CEMENT BY THE KARACHI POST TRUST. 
68. THE HONOURABLE RAI BAHADUB LALA RAM SARAN DAB: 18 

it a fact that the Karachi Port Trust authorities have called for tenders for 
British-made cement t Will the Government kindly state what are the 
Government rules at present for the purchase of stores of a kind manufactured 
in India 1 Has the attention of the Karachi Port Trust authorities been 
invited to these rules 1 

THE HONOURABLE MR. A. H. LEY: Government ha.ve no information 
regarding the tenders called for by the Karachi Port Trust authorities for 
cement. Purchase of stores by Depa.rtments and officers of the Central Gov-
ernment and of the Local Governments and Administrations other than those 
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of ~he'Governors' Provinces, is regulated by the rules published with t.he Reso- ' 
lutlOn of the Government of India in the Department of Industries and Labour, 
No. S.-217, dated the 6th May 1924. These rules do not govern purchases-
made by Port Trusts and have not therefore been brought to their notice 
specifically. 

THII HONOURAnJ,E RAi BAHAnlm LAI.A RAM SARAN DAS: Is it not 
a fact that in the Indian Tradf's Jnur·nrtl of the 29th July a notice has appeared 
inviting tenders for something like 2,700 tons of British-made cement? 

THE HONOURABLE MR. A. H. LEY: Quite possibly, but it has nothing 
to do with the Government of India. 

RECRUITMENT OF INDIANR TO THE DAIRY FARMS BRANCH OF THE MILITARY 
FARMS DEPARTMENT . • 

64. THE HONOURABLE RAI B1\.HADUR LALA RAM SARAN DAS: Is 
it a fact that Government recruited a few graduates for training in the Milita.ry 
Dairy Farms a few years ba.ck 1 If so, what is their number.now and has 
the experiment proved a success 1 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: I presume the 
Honourable Member is referring to the scheme for the recruitment of Indians 
to the Dairy Farms Branch of the Military Farms Department. Recruitment 
to this Branch of the Department was not confined to graduates. Candidates 
who had passed the Matriculation examin:ation, or who were in possession of a 
school leaving certificate, were also considered. 

Since 1922, however, 19, graduates who were candidates were ofiered 
appointments. Of these, 15 failed to join the department and one who had 
accepted the post of an apprentice, subsequently resigned after having served 
for a few months; another, who held the appointment of a Supervisor was 
discharged from the service for misconduct. The remaining two are still 
serving in the department. 

There are now 52 Indians and 3 Anglo-Indians employed as Supervisors 
and Assistant Supervisors, and 54 Indians and 2 Anglo-Indians as apprentices. 
These figures include the two graduates mentioned above. 

The Government of India are not yet in a position to say whether the 
scheme, in so far M it includes graduates, has proved &,' success or not. 

ARTICLE IN THE AMRITA BAZAR PATRIKA ENTITLED "STORY OF STAJ4P8 
WHICH VANISH." 

65. THE HONOURABLE SRlJUT LOKENATH MUKHERJEE: (a) 
Has the attention of the Government been drawn to the" Story of stamps 
which vanish", which appew:ed in the Amrlta Bazar Patrika (Town Edition), 
dated Sunday, the 21st March, 1926 ~ 

(b) Have the Government made an enquiry into the allegations made 
ther~n 1 ' 

(c) If so, will the Government be pleased to place the results of its enquiry 
on the table ! 
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THE HONOURABLE MR. A. H. LEY: (a) Yes. 
(b), Yes . 
(c) Government do not propose to do !!IO. 

CASE OF BABU TRILOCHAN CHOWDHURY, LATE CASHIER, OF THE GOVERNMENT 
OF INDIA PRESS, CALCUTTA. 

66. THE HONOURABLE SRIJUT LOKENA'rn MUKHERJ'EE: (a) 
Is it not a fact that Babu Trilochan Chowdhury"Oashier, Government of 
India Press, Calcutta, was tried by Mr. T. J. Y. Roxburgh, the Chief Presi~ 
dency Magistrate of Calcutta, for criminal breach of trust and was acquitted 
by him on the 19th November 1925 1 

(b) Is it a fact that the said Babu Trilochan Chowdhury was dismissed 
on 11th February 1926, after a departmental enquiry held on the 7th, 8th and 
9th February 1 

(c) Is it a fact that the enquiry revealed a shortage of Government stamps 
amounting approximately to Rs. 66,000 1 

(d) Is it a fact that the enquiry was made into accounts which spread 
over eight years 1 

(e) Is it not a fact that it was deposed to by prosecution witnesses before 
the Chief Presidency Magistrate, in the case of Trilochan Chowdhury, that 
the office of the. Controller of Printing, Stationery and Stamps kept only 
"Current records for two years" 1 

(1) Is it not a fact that the departmental enquiry was conducted without 
any reference to the account books of the years between 1918 and 1923, which 
were not in existence and could not be produced before the Magistrate 1 

(g) Is it not a fact that, as a result of this enquiry, the said Trilochan 
Ohowdhury was not only dismissed but his security deposit of Rs. 10,000 was 
ordered to be forfeited 1 

THE HONOURABLE MR. A. H. LEY ~ (a) Yes. 
(b) Yes. 
(c) Yes. 
(d) The enquiry related to accounts for a period of seven years. 
(e) Yes j from the evidence it appears that the witness referred to despatch 

books only. 
(}) The departmental enquiry was conducted by reference to the Casbier's 

account books and challans between 1918 and 1925 which were in existence. 
(g) Yes. 

IMPERFECT SYSTEM OJ' MANAGEMENT IN THE GOVERNMENT OF INDIA PRESS, 
CALCUTTA. 

67. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: (a) Is it 
not a fact that, in the course oIthe trial of the said Tnlochan Chowdhury, it 
transpired that the system of management in the Govemm~nt of India Prea& 
was extremely inefficient and gave much scope for dishonesty 1 
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(b) Is it not a fact that the Chief Presidency Magistrate, in the course of 
his judgment wrote: "It is unnecessary to discuss the other evidence in 
detail which goes to show how imperfect the system was; Mr. Letton (thee 
Jlanager) wrote that it 'shrieked for trouble' and it did. But it does not 
follow that the Cashier was necessarily the man who caused the trouble" 1 

THE HONOURABLE MR. A. H. LEY: (a) No. The remarks made by the 
Magistrate related to the system in force for checking the accounts of stamps 
received by the Cashier and not to the general management of tJte Press. 

(b) Yes. 
SYSTEM OF TRANSIT OF STAMl'S BETWEEN THE OFFICE OF THE CONTROLLER 

OF PRINTING, STATIONERY AND STAMPS AND THE GOVERNMENT OF INDIA 
!>BESS, CALOUTTA. 
68. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: (a) Has 

the Government's attention been drawn to the evidence given by Mr. Letton, 
the Manager, and other employees of the Government of India Press, Calcutta, 
and of the Controller of Printing, Stationery and Stamps, with regard to the 
system of transit of stamps to and from the Controller's Offi~e and the Press 1 

(b) Have the Government taken any step for the reorganisation of the 
department in the light of the Magistrate's remarks on the then prevailing 
system ~ . 

(0) Have the Government made an enquiry into the system of manage-
ment in the different sections of this department 1 

THE HONOURABLE MR. A.' H. LEY: (a) The Controller of Printing 
Stationery and Stamps did not appear as a witness in the case. The attention 
of Government has been drawn to the evidence given. 

(b) and (e). Most of the branches of the Stationery and Printing Depart-
ment have been reorga.nised in the last few years, but this reorganisation had 
no reference to the remarks made by any magistrate. In the course of the 
reorganisation the question Df the management of the different branches has 
received due attention. 

EARNINGS OF COMPOSITORS IN THE GOVERNMENT C1F INDIA PRESSES IN CALCUTTA 
AND DELHI. 

69. THE HONOURABLE SBIJUT LOKENATH MUKHERJEE: (a) Is it 
not a. fact that the Government of India. Resolution No. A.-31, dated the 15th 
July 1920, stated that the compositors of the Government of India PreBS used 
to earn from Ra. 35 to Rs. 90 according to old class rates ~ 

(b) Is it not a fact that by the said Resolution an increment of 40 per 
cent. was given to all the workers in the Government of India Press 1 

(e) Is it not a fact that, according to the-rates of increment given by the 
Government, the earnings of the compOBitors work out at from Re. 49 to Re. 126 , 

(d) Will the Government be pleased to lay on the table a statement 
. showing the minimum and maximum earni~ of the compositors in the 
Government of India Presses in Calcutta and.Delhi per month in the years 
1923, 1924- and 1925 , 

I 
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-. THE HONOURABLE MR. A. H. LEY: (a) Yes. 
, (b) Piece rates were raised by 40 per cent. ill the Government of India. 

Presses at Calcutta and Delhi and by 50 per cent. in the Government of IndUi. 
Press, Simla. 

(c) Provided that their output had remained unaltered, piece-workers 
who were receiving between Rs. 35 and Rs. 90 would have drawn, on getting 
a 40 per cent. increase in rates, wages varying within the limits mentioned 
by the Honourable Member. 

(d) The information is being collected and will be supplied to the Honour-
able Member when available. 

AMOUNT REALISED BY FINES DURING THE LAST FOUR YEARS IN THE GOVERN-
MENT OF INDiA PRESSES AT CALCUTTA, SIMLA AND DELHI. 

70. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: 
Will the Government be pleased to lay on the table a statement 
showing the amount of fines realised under the respective headings of late 
fine, pie sorting fine, breakfast fine, absence fine, special fine and average 
fine in the years 1920, 1921, 1922, 1923, 1924 and 19251 

THE HONOURABLE MR. A. H. LEY: Separate' accounts are not main~ 
tained for the different classes of fine, nor are all the fines mentioned by the 
Honourable Member now levied. The total amounts- realized by fines during 
the last four years in the Government of India presses at Calcutta, Simla and 
Delhi, were as follows: 

1922-23 
]923-24 
1924-25 
1925-26 

. Rs. a. p. 
3,493 6 0 
2,252 14 11 
1,850 6 2 
1,952 0 2 

I regret that I cannot give the Honourable Member figures for the years before' 
1922. 

GRANT OF BENEFITS FROM THE FINE FUNDS TO THE DEPENDENTS OF EMPLOYEES 
OF THE GOVERNMENT OF INDIA PRESSES. 

71. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: 
Will the Government be pleased to state when the Compassionate Fund was 
started, by whom it.bas been administered since then, and the names of 
those who have received benefits under this fund, with the amount& 
received by each? 

THE HONOUBABLB MR. A. H. LEY: I presume the Honourable Member 
refers to the Fine Funds in the Government Presses, which are used for the 
benefit of preBS employees and their families, and not to the general Com-
passionate Fund maintained by the Government of India for the relief of the 
families of Government servants left in indigent circumstances. The Finf" 
:Fundi were ltarted on lat April 1922. They are administered by the Mana-
3erB of the Government of India Presses. Payments are made on the recolIl-
mendation of the Employees Works Committees and the Managers, 8ubj~tr 

I 
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to the approval of the Controller of Printing, Stationery and Stamps. The Jt'" 
dependants of 15 Press employees have received benefits from the Funds up 
to 1st April 1926, the total amount disbursed up to that date being Rs. ], 135.c 
I am informed that further payments have been made since that date, but I 
have not yet recei~d particulars of these payments. I do not think that 
any useful purpose would be served by giving the Council the names of those 
who received benefits, but if the Honourable Member cares to call at my 
office, I shall he glad to show him the list. 

AMOUNTS SPENT ON PRINTING WORK DONE BY PRIVATE PRESSES. 
72. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE : (a) 

Will the Government be pleased to lay on the table a statement showing the 
amounts paid for work done under contract by private presses in the years 
1920 to 1925 respectively ~ 

(b) Is it not a fact that ·about five hundred men working in the. 
Government of India Presses in Calcutta and Delhi were thrown out of 
employment in 1922 and 1923 in consequence of this system of. placing 
contracts with outside pre88es ? 

(c) Will the Government be pleased to state the reason why work is given 
.out to private pre88es on contract 1 

THE HONOURABLE MR. A. H. LEY: (a) The amounts paid to oontractors 
for printing work in the years stated in the question were as follows: 

Rs. 
In 1920-21 .. 6,23,564 
In 1921-22 .. 8,03,672 
In 1922-23 .. .. 5,64,241 
In 1923-24 ., 2,58,868 
In 1924-25 ., 2,42,886 

·(b) The answer is in the n~ative. AI the figures which I have just 
given will indicate, the amount of work given to contractors in 1922 and 1923 
w~s 'appreciably less than in the preceding years. 

(c) As I have informed the Council in reply to question No.8 on the 
18th August last, the G9vernment Presses are not equal to doing all the print-
ing work required by Government, and it is precisely for this reason that work 
is given out 9n contrabt. 

THE PRINTING CLEARING OnICE. 
73, THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: 

Will the Government be pleased to state (a) when the Printing'Clearing Offioe 
was started; (b) what is its function; (c) what is the number of men work-
ing in it; and (d) the number of officials whioh compolle the tnanagement, 
their respective deSignations and salaries 1 

THE HONOUBABLl!) lIB, A. H. LE'l:'; ,(a) 9th June ;~9,~~. Since the lat 
N:ovember 1924 the des'".ptloD of the Printing ~ilg ~ has beep changed to Central Printing Otlee.. . . .. .... . .. . 
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(b) Its principal functions are as follows : 
(i) to enSllre an even flow of work to the various pret!ses ; 

• (ii) to regulate the printing and binding work of the Central Depart,-
ments and offices, with a view to the prevention of unnecessary 
charges on this account; , 

(iii) to scrutinize the charges for printing work done in private presses ; 
(iv) to deal with questions relating to the adJl:!inistration of the Govern-

ment of India Presses; and 
(v) to reproduce the duplicating work required by Central Depa.rtments 

and offices at the 1i.eadquarters of the Government of India. 

(0) The total number of men employed including gazetted officers, non-
gazetted establishment and inferior servants is 34. 

(d) One Deputy Controller of Printing-
Rs. 750-50--1,000 plus special pay Rs. 150-10-200 per mensem. 

Two Assistant Controllers of Printing-
One on ,Rs. 500-25-700 per mensem and 
One on Rs. 250--25-550 per mensem with free quarters. 

DEPARTMENT, WHICH PREVIOUSLY UNDERTOOK THE WORK NOW DONE BY THE 
liIRINTING CLEARING OFFICE. 

74. THE HONOURABLE SRJJUT LOKENATH MUKHERJEE: Will 
the Government be pleased to state how and by whom the work now done 
by the Printing Clearing Office was managed before its creation? 

THE HONOURABLE MR. A. H. LEY: Part of it was done in the office of 
the Controller of Printing, Stationery and Stamps and part in the Government 
of India Press at Calcutta: but the greater part was left undone. 

. ~ 

ANNUAL EXPENDrrtJRE ON TJI1!l PRINTING CLEARING OFFICE. 
75. THE HONOURABLlll SBUl7T LOKEN.A.TIt: MUKHERJEE: Will 

the Government be pleased to state the total annual cost for the main-
tenance of the Printing Olearing Office 1 

THE HONOURABLE Ma..A.. H. LEY: The cost during 1925-26 was 
Rs. 71,836. 

DEDUCTIONS FROM THE ACTUAL HOURS OF WORK DONE BY THIl COMPOSITORS 
OF THE GOVERNMENT OF INDIA PRESS, CALOUTTA. 

76. THE HONOURABLE SBIJUT LOKENATH MUKHERJEE: (a) Will 
the Government be pleased to state if it isa fact that the checkers of the Govern-
ment of India. Press, Calcutta, deduct, almost daily, something from the actual 
hours of work done by t~e compositors in spite of certificates from section 
holders 1 

(b) Is it a faot that the " Lino .. and" Mono" correctors, who are paid 
by hour rates, have also t6 submit to these deductions' 

THE HONOURABLE Ma. A. H. LEY: (a) Yes, where ~eceuary. 
" •• '.' ';:'1 : ' 

(b) Yes. 
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ALLOWANOES FOR IDLE HoURS TO THE PIECE-WORKERS IN THE GOVERNMENT O~./ 
INDIA PRESSES. 

77. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: (a) II 
it a fact that, by a Government order in 1920, the piece-workers in the 
Government of India Press are entitled to receive allowances for" idle hours "1 

(b) Is it the case that this order is not carried out, and the workers do 
not receive the allowances 1 

THE HONOURABLE MR. A. H. LEY: (a) Yes. 
(b) No. All piece-workers except those recruited after the 16th July 

1925 are paid for idle time. 

PAYMENTS FOR WORK DONE IN CONNECTION WITH THE PREPARATION OF MAps. 
PLANS AND DIAGRAMS. 

78. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: (a) Is it 
a fact that, previous to July 1924, the work for preparing maps, plans and 
diagrams was paid by the hour 1 

(b) Is it a fact that, subsequent to July 1924, payment by rates was in-
troduced 1 

(e) Is it a fact that the Hand-book lays down rules regulating payment by 
hours and not by rates 1 • 

(d) If the answer to (b) is in the affirmative, will the Government be 
pleased to state why this departure from the previous system of payment was 
made 1 

THE HONOURABLE MR. A. H. LEY: (a) and (b). Yes. 
(e) Yea, &8 a general rule. 
(d) I would refer the Honourable Member to the reply given to the 

Honourable Mr. Khaparde's question No. 40 on 25th August 1925. 

PBoVISIONOFLIGHT WORK FOR ELDERLY PIECE-WORKERS IN THE GOVERNMENT 
. OF INDIA PRESSES. 

79. THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: Have 
Government taken steps to give efiect to the recommendation made iIi 1922· 
in paragraph 19 of the Piece-Workers' Committee's report that "a real effort 
should be made to place the older hands on light work "j 

THE HONOURABLE MR. A. H. LEY: Yes. 

ARREST OF ELEVEN RESPECTABLE Hnmus AT DERA. ISMAIL KHAN. 
SO. THE HONOVRABLE RA.JA MOTI CHAND: Will ~e GovernJllent 

be pleased to Btate if it is a fact : 
(a) that, on or about the 27th of June, 1926,\ eleven respeetable Hindua 

were arrested at Dam Ismail Khan j 
(b) that they were placed in political oustody without any charge or 

crime imputed. to them j 
(c) that no charge or imputation of crime was ever explained; either 

to ihem or to their relatioDII; 



• 

, 
QUESTIONS AND ANSWERS. 

(d) that the Deputy Commissioner, Major D. M. Fraser, refused their 
relatioll8 a copy of the order and warrant of arrest or charge against 
these eleven Hindus and their petition for release· on bail ; 

(e) that the request of-th~ relatiQIlS of thesll eleven uader-trial HindU! 
to provide them with Jpeals from. their own homes and bedding and 
clothing for their uae was summarily rejected by the Deputy 
CoIDlDi88ioner ; 

(f) that these Hindus were confin:~d in solitary cells of the local jail; 
and . 

(g) that the relations then applied to the Superintendent of the Jail for 
a power of attorney to seek legal.remedy, but were told that these 
eleven Hindus were neither convicted nor had any warrant for their 
arrest been issued and consequently he could not sanction the 
power of attorney sought for 1 ' 

THE HONOURABLE SIR JOHN THOMPSON: Enquiry is being made 
from the local Administration and a reply will be furnished to the Honourable 
Member in due course. 

EXPENDITURE ON THE INDIAN TERRITORIAL FOROE AND UNIVERSITY TRAINING 
CoRPS. 

81. TilE HONOURA.BLE RUA MOTI CHAND:. (a) Will the Govern-
ment be pleased to state the amount of money spent on the Territorial 
Forces, province by province, and on the University Training Corps, 
University by University 1 

(b) Is the amount of money that is spent on the above separately ear-
marked in the District Budget, or does it lie with the General Officer Com-
manding the District to allot the money according to-his own notions' 
. (0) Have the recommendations of the Advisory Committee of the United 
Provinces Territorial Forees, such as holding the camp of exercise at some 
hill station, ever been considered by the military authorities 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: (a) I am afraid the 
Army accounts do not show separately the amounts spent on each provincial 
battalion and University Training Corps company. The information 
desired by the Honourable Member could not be obtained without an expen-
diture of labour and time which, in the opinion of the Government, would 
not be justified by the result. 

(b) The amounts for each District are annually allotted in the Budget, 
due regard being paid to the probable requirements of both the provincial 
battalions and the UniverSity Training Corps companies located in that area. 
Such amounts can only be spent on the general objects for which they are 
intended, and may not be diverted for any other purpose. The General 
Officers Commanding, Districts, are merely empowered to re-appropriate 
s.vings from one minor head to another within the majo~ head .. Territorial 
Force " in their respeotive commands. . 

(c) Under the Indian Territorill:l Force Rules, the recommendations of 
Advisory CODunitteeB are usually considered and di.posed of by the General • 
M44CS • 
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Officer Commanding tbe district concerned. They are no~,aa & rule, forwarded -
to Army HeadquarterS'. 

STATE MANAGEMENT OPTHE BENGAL AND 'NORTh WESTBBN RAILWAY. 

8'2. TIJE HONOURABLE RuA MO'1'1 CHAND : Db the Gonm-
ment propose to take over the management of the Beupl and North Western 
Railway when the contract expires in 1933 or do theyprop08e to renew the said 
contract t 

THE HONOUBABLE MR. G. L. CORBETT: Government have not con-
8idered the matter and do not propose to do so till much nearer the time 
when notice of determination of the contract can be given. 

NUMBER OF EUROPEANS, ANGLO-INDIANS AND INDIANS EMPLOYED ON THE. 
BENGAL AND NORTH WESTERN RAILWAY ON Re. 400 AND OVER. 

83. THE HONOURABLE RAJA MOTI CHAND: What is the propeortioD 
of Euro~D8, pure Indians and Anglo-Indians emploYfd In the Bensal and 
North Western Railway drawing a salary of RII. 400 and over 1 

THE HONOURABLE liB. G. L. CORBETT: Government have no detailed 
information than that given in the Administration Report. 

ApPOINTMENT OF HINDU BARRISTERS AS JUDGES OF THE ALLAHABAD HIGH 
COURT. 

84. THE HONOURABLE RAJA MOTI CHAND: «(I) Is it a fact that no 
Hindu barrister has ever been appointed to an officiating, additional or per-
m8Jlent High Court Judgeship at Allahabad lIinee the establishmont of the 
High Court of Judicature there 1 

(0) If 80, will the Government be pleased t{) state if there is any special 
or other reason for such non-appointment of Hindu Barristers 1 

THE HONOURABLE MR. J. CR}4~RAR: Government would not be able, 
without cQIlRiderable research, to ahswer part (a) of this question, and they 
think it unnecessary to embark on such resea.rch as there are no special ressons 
why Hindu barristers should not be appointed. 

VAKu"TrnnEs OF THE ALJ..AHARAD HmH COURT AND THE COllin ()Jo' THE JUDI-
, CIAI. COMMISSIONER, OlTDH. 

85. THI'~ HONOURABLE RAJA MOTI CHAND: Will the Government be 
p\e8f'ed to state how many Vakils have been appointed to Judgeship" in the 
Allahahad High Court, and in the .Judicial COlllmisRioner's COllrt at Lucknow 
from the Vakil Bar at these places, and whether there nre Vakil Judges now 
upon the Rench in both the Raid courtR? 

THE HONolJRABLE MR. J. CRERAR: There iR one Vakil Judge now in 
the Allahabad High Court and two in the Chief Court of Oudh. It would 
involve much labour to ascertain how many Vakits have been appointed to 
1he Allahabad High Court and the Judicial Commissioner's Court a.t Luoknow 
from the date of institution of these Courts and the Government do not think: 
the labour would be justified. 



• STATElfENTLAID ON THE TABIJR. 
THE HONOURABLE MR. G. L.CORBETT : I beg to lay on the table the 

Agreement between tbe United Kingdom and Portugal in regard to ToIm&oge 
Measurement of Merchant Ships, together with Notes achaDged, which aftecte 
India. 

AOUmlENT BETWEEN THB UNITED KmODOJl A.D· PoBTOO.u. DT .~ 'l'O TONNAGE 
MB.a.su:amlEl'I'T 01' MEBCBANT SHIPS, TOGBTIID WITB NO'l'JIS BXCllA.lI'OED • 

.Lontlan, Jia,20, 1926. 

His Britannic Majesty'. Go~mment and the Portuguese Govemment have agreed 
.. follows:-

In view of the fact that the existing laws and regul&tiOba of Great Britain in regard 
to me&lurement of tonnage of merchant ships are in suhetantial agreement with thOle of 
Portugal, British ships furnished with certificates of registry and ot.ber national papers, 
duly issued by til(' competent British authorities shall be deemed by the Portuguese 
anthorities to be of the tonnage denoted in the said doculDent& aDd .laalI be eKempted froID 
being remeasured in any port or place within Portuguese territory or in looalities under 
the control of Portugal, on condition that similar terms shall be aooonled to Portuguese 
ships equipped with certificates of regilltry or other national papel'll duly issued by the 
compe~nt Portuguese aut,borities on or after the 5th .July, 1924, and that such ships shall 
be exempted from being remeasured in anrp!BEe .~~hin HiM Britannic Majesty's DominioM 
or under His Britannic Majesty's prouictaon or control. 

Either of tbe contracting parties may, on IPving to the Q$her twelve months' notice 
to that effect, terminate tliis Agreetnent either as a whole or separately in respect of any 
of the (ollowing parts of His Britannic Majesty'R DotrlinloDI. iii%., the Dominion ofC&nada, 
the Cotnmonwealth of AURtralia, the Dominion Q{ New Zea"-ncf. ~ UItiM of. South ,Amc., 
the Irish Fret- Atate. Newfoundland. and HiRMajll!lty's Indian Empire. 

In the event of the Agreement being terminated in 1't"Jlpect of .ny IOOh. part of His 
Britannic Majt"JltY'R Dominiol1ll, the Agreement shall cease to apply to British ships regis· 
tered therein. 

In witneSN thereof the tmdt,rsigned have ~igned the present Agreem'3nt and hav:- affixed 
t hereto their IIealK. 

Done in duplicate at London, the 20th day of May, 1926. 

(L S.) AUSTEN CHAMBEHLAlN. 

(L 8.) NORTON DB MATI'OS. 

No. 1. , 
lOUr A u.sllln ClvJ.7nberlain. to the Pori.lIglle8£ .Am1Ia ... ~. 

Foreign Office, Mag 20, 1926. 
Your Excellency, 

WJTR' reference to the Avreement which ill being signed this da.y 011 hQbalf of the Brifiah 
and Portuguese GoventlDent.ll in1't"gard to t.he ml"Ullrement of ton~ of merchant 1Ihi .... 
I d8lJireto place on record t.he faet . t·hat t·biR Apmpnt iM made witb the con.ent of the 
lelf-governing DominioM and India.. 

71 B2 
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2. I have the ~QDIJ,Il1' to ad~ Ut.at it 'IIt'~uld be undeistood that the stipulations of the 

Agreement shall not be applicable to Imk unlC!\8 notice shall ha .... e been given of the desire 
of thelfa~ Go:vemment th&t they shall OOIiO 'appllOable. . , 

No. '2. 

I have, etc., 
AUSTEN CHAMBERLAIN. 

Phe Porltt.grIue A~ to Sir AtuIe,. Chamberlain. 
Porltl{/'NUe Efllbauy, LorulQJt, 

May 20, 1926. 
Sm, 

I HAVE the honour to acknowledge the receipt. of your Excellency's note of to·day 
informing me of your desire to place on record thl' fact that the Agreement which iM being 
ligned thi" day on b6half of the Portuguese and British Governments in regard t.o the 
IDeA8Ulemont of tolUlll.ge of mel'Ohant ships i8 made with thl' cOlllM'nt of the 8l'lf.govcrning 
Dominions and. India. 

lt would be understood that the stipulations of thl' Agreement shall not be applicable 
to I1'&k unleaa notice shall have been given of the dp-sil'f' of thl' Irak Government that they 
,hall be 110 applic.b~e. 

I have, etc., 
NORTON DE MATT08. 

RESOLUTION BE ABOLITION OF THE PIECE-WORK SYSTEM IN 
THE GOVERNMENT OF INDIA PRESSES. 

THE HONOURABLE SRIJUT LOKENATH MUKHERJEE (WEST 
BENGAL : NON-MUlLUO(ADAN) : Sir, I beg to move the following Resolu-
tion which stands in my name: 

.. This CouDcil recommends to thl' Governol' Gurlllfal in Counuil that the pleoe.work 
eystem in the Government of India Pre88l'8 may be a.bolished at an early date or, in th(-alter, 
native, that a ('...ommittee of officials and non·officiall! tit> a.ppointed to enquire into the 
grieva.~c~ of the Preas employees of thE' Govel'nmcnt of India ~ and tlullllest 
remedies. 

My Resolution is capable of being split up into two parts. I have intention-
ally worded it so. My intention is to seek to convince the House no less 
than the Government that the piece-work system as obtains in the Govern-
ment Press has certain inherent defects which cannot be removed unless the 
system itself is abolished. ~ut in case the House holds a different view from 
mine and considers that the piece-system can be so reformed as to improve 
the working conditions of the Press employees, I have proposed in the alter-
native the appointment of a mixed Committee to go tboroughly into the 
system under which the Government, of India Presses work and suggest the 
lineR on which the necessary reforms Illay be carried out. 

Sir, the question is not a new one. It has a history dating as far back as 
the 14th Sep~mber, 1920, when my friend the Honourable Mr. Kbaparde 
raised it. It was subsequently raised in 1921 by my indefatigable friend who 
was able to secure lit Committee. Some men might have given up the cauae 
of the poor workers after this achievement, but my Honourable friend was 
determined not to l'8It till the legitimate gnevanoeJ of these poor workers 

." 



• ... 
ABOLITIOK QI' PIBCE-,w0BX SYSTEM IJ1 GOVEBNJlBNT PRESSBS. 73 . ' , . .' , 

\~re wholly :temoved and so in August, 1925, he again moved another Re80-
lu~n for a mixed committee whieh was very narrowly defeated in this Ho~e. 

• Sir, my first indictment against the piece-system is that it is very intri-
cate. I have talked with the workers and have tried to inform myself as to 
how the system actually works. I cannot say that I have mastered the, 
intricacies of this sys~m as thoroughly as the, Honourable Member in charge 
of Industries and Labour or as his colleague the head of the department. 
But from what I have gathered I find that the term piece-system as Ilrevailing 
in the (Jovemment Presses is a misnomer. It is a mixed system which is 
worked with the help of those who are paid by the piece-rate as well as of 
those who are called salaried hands. The piece-workers are neither contract.ors 
nor servants. They are something between the two. They kave all the dis-
advantage!! and disabilities of the two but few of their advantages. They are, 
to quote the very expressive language of my Honourable friend Mr. Khaparde, 
neither fish nor flesh nor fowl, but something in the nature of each. I need not 
tire you ont by an elaborate description of the piece-system a.ctually at work. 
The intricacy of the system would be manifest from the fact that a computor 
before he has completed the piece of work entrusted to him has to pass ihrough 
nine salaried hands, namely, the section-holder, the store-keeper, the case-
supplier, the porter, the type-supplier, the gaIly-proof pressman, the first proof 
reader, the second proof-reader, and finally the reviser. But the completion 
of work does not necessarily mean tha.t he has any definite idea about his 
earnings on that pa,ticlliar piece of work. There is the computor, a salaried 
hand, who is the final authority who will decide the amount of his earnings on 
the basis of the certificate i!lsued by the section-holder stating the amount 
of work done by the compositor. How uncertain a factor is the computor'15 
calculation of an earning cp.n be judged' by the evidence of the Examiner of 
Press Accounts who admitted before the Piece-Workers' Committee of 1922 
that "no two computors would arrive at idfmtical calculations of a specific 
piece of work". But apart from the fallibility of the computors there are 
the checkerll who have very large discretion to decide as to what they consi· 
der to be the normal period that should he taken in doing any particular work. 
Natura.lly, therefore, there if; grave discontent amongst the workers, who 
consider, rightly or wrongly, that the computors and the checkers arbit.rarily 
reduce their earnings with a view to earn the approval of their superiors by 
managing the work at comparatively less expense. 

I have said enough to give an idea as to how complex is the sy~tem at 
work. I shall just say a word as to how the system a,dmits of a clash of in-
terests besides leaving the door open to favouritism of the worst type. The 
salaried hands are entitled to overtime allowances. Naturally, therefore, 
there· may be a tendency, I do not say conscious, of delaying the .:work to 
enable them to earn these allowances. The interests of the piece-worker 
is to put'in 8S much work in a given time as possible. But he is helpless, 
because he has to depend on those whose interest is the other wa,y about. 
With regard to the possibility of favouritism I may say thgt there are varioua 
kinds of work-some are paid at a higher rate than the others. It may very 
conceivably be that the section-holder will naturally give ,the better-paid 
work to those whom he likes rather ~haD to those with regard to whom the 
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attitude Qfhis mind iii ne~tral. There cannot, under this system, be/any ~ 
who will have the temerity to say a single word in protest against the section-
holder however much he might be in the wrong. It has been said that\'he 
pieoe-work system is 'economical inasmuch as less supervision is required 
because the men themselves arc their own supervisors who know that the more 
tbey would work the more would they earn. I need not refer to the almost 
unanimous opinion of the private press owners against the piece-system which 
they have abandoned as "unwieldy, expensive" and involving "an addi-
tionalaccounting establillhment." I would Ilimply give some official figures 
and leave it to the House to judge how far the contention is based on 
practical experience. An official statement given on the 14th January, ]921, 
gives the following figures: 

Workmen and overtime 6,72,448 
Supervision and auxiliaries 4,37,035 

In other words, supervision costs practically two-thirds of the wages receiv-
ed by ,he workmen, working all overtime. Is this system conducted economi-
cally ~ Is this system capable of being conducted economically ~ Theile are 
questions I leave the House to judge. 

If, as is said, the piece-system by regulating the wages according to the 
quantity and quality of a man's work is an incentive to industry and efficiency, 
why should there be a huge variety of fines arranged against them 1 There 
is the-late fine, the absence fine, pye-sorting fine, average fine, breakfast fine 
and special finefl. What with the uncertainty of work, the enforced idleness 
during the time when the proofs are correcte.d or when proofs are delayed in 
being given to the prool reader and for such other-causes which are inevitabll.' 
under a system composed of piece and salaried hands, whitt with the fallibility 
of computors and arbitrary reduction made by checkers added to the redu(,tions 
by way of fine, the actual earnings of the worker are certl\inly far lesfl than 
what he would have been otherwise entitled t.o. In short, the piece-system as 
it is in force in thf' Government Presses ifl, as would be evident from what I 
have said, not quite a system of wages according to work. It is a sys1itml under 
which one set of men is forced to sit idle so that another set of men, the salaried 
hands, may get a chance of earning handsome overtime allowances: It is II. 
system under which the loss of one set of men is the gain of another sct. 

Further, one result of the piece-system is the early breakdown in health 
of the workmen. Long hours, no holiday, punishment fOT absence without 
medical certificate, bel!idesloss of remuneration, lead to an overstrenuous life 
which results in the breakdown of health. 

I havp. already shown the complex nature of the piece-system as it if! in 
force in the Government Presses. I have also I!hown how this tystem admits 
of one set of workers profiting at the loss of earnings of anothpr section. I have 
also referred to the causes which lead to an early breakdown of healt.h of the 
lVorket'8. There is another very important, point which it is necessary' to 
mention to give an idea of ita inequitable character. Whereas under the system 
of salary. the oldet: and the more experienced the man, the hi,gher is the salary, 

• under the piece-ayat;em the young man earns more than what he will be able 
to earn when he grows old. In practice it has been found that the older the 
Iban, the less, is his earning under the piece~.yste}ll. ' This conflict of inteJeat. 
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'this oograding and over-rigorous discipline ma~ntained QY fines. and other 
8imilar devices, the utter helplessness of the piece-system men againllt the sec-
tion-holder, the·faUing-otJ of income in old age, the inadequate rates, the unCGn-
scionably long hour of work which undermine health, the vagaries of the chee-ker, 
the overseer and the. computor, work without rest even durin~ the holidRYs 
enjoyed by all other Government servants-these are but some of the ddects 
inherent in the piece-system. 

I do not believe in wages for idlerll : I do not want indilldplinc in the office. 
Nor do I want a sYlltem which shatters the health, self-re!lpe.ct and seJlse of 
responsibility of young men and otIers to the mell in their old age nothi.ng but 
poverty and all the evils att(l{ldant on it. There have betn instancell in which 
a man has been found to have been entitled to Rs. 3 only as monthly pension 
after completing 30 years of service, while he in his younger days used to ef!rn 
some 50 or 60 rupees a month. • 

But apart from the defect. inherent in the system some of which are capable 
of being'only partially removed, there are other grievances of the workers which 
are capable of being removed even if the GovelDment are resolved to maintain 
the piece-system. From 1920-23, reduction was effected in the Delhi, Simla and 
Calcutta Prellses under the Government, driving about 500 men out of employ-
ment, men who had put in a service of 9 years or less, while dUI'ing the !>ame 
period contracts worth many lakhs of /upees WCl'e placed with private presses. 
If, as is contended, the piece-work system combines efficiency with economy one 
find!'! it difficult to explain the issue of these orders to private presses simulta-
neously with the reduction in the establishment. As fOJ the fine system, I 
understand from a report published in the papers that, the Honourable Mem-
ber in charge has taken this up with a view to its abolition and I have no doubt, 
knowing as I do his sympathy for the working cI888cs, that his efforts in this 
direction will be fruitful. There are various other grievaoles of the pTf'S~ 
workers t.he removal of which was urged by the Piece-Worken;' Committee in 
1922 which have not been fully, given effect to or thofle of ~hich that were given 
effect to have been done in such a manner as to'take away with the left hand 
what was given with the right. The distinction between 'the permanent, and 
the temporary establishment has not been completely abolished. Older men 
have not been put to light work. Distributors have not been permitted to 
choose between a salary and piece-work system .. Closer supervision is sddom 
exercised over hoth section-holders and checkers. The ,,:ishes of t,he piece-
workers are not consul~d in regard t,o the time of at.tendance. Appointments 
to the post of section-holders, as a rule, are not made alternately frOID assilltant 
section-holders and compositors. Lastly, the provident fund a8 promised in 
the Resolution of the Government of India, dated the 15th July 1920, haM not 
been inaugurated. It is a pity that it has taken ~he Government five long years 
to frame the rules for the fund, which have yet to receive final aJlplOval. 
When r~uction8 have been effected it has affected ~ly the piece-workers. 
Whenever the piece-workers have made complaints or have applied for being 
put on light work in consideration of a~va.nced age they have been threatened 
that they would be placed on the reductiop list. But whilst there has been 
a good dea~ of delay in giving effect to Borne of the recommendations of the 
Piece-Workers' Committee, the Government were very prompt in carrying 
one recommenda~ion,namely, the establishment of a Central Printing 
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and Clearing Office, the expensive character of which is more manifest th~ p 
its usefulness. 

Sir, I have given only a geneJ'al outline of the disabilities under which 
the employees of the Government presses work. Sir, I think that when the 
Government run such huge industrial establishments as the Government 
Presses are, affecting the well-being of about 3,000 workers, the working 
conditions should be such as to be a model to the private presses, and I am 
sure that none would dispute the proposition that a contented workman, who 
is sure of receiving justice, makes far greater efficiency than one who is driven 
to work simply to avoid starvation and is kept to his duties by means of fines 
and other penal measures while he can look to no future prospects nor to 
a comfortable old age when 4e would be living on the industry and efficiency 
of his youthful and vigorous days: A COlllmittee consisting of official6 and 
non-officials would be able to go into the question with a thoroughly open mind, 
and the recommendations they make after due enquiry into the working 
of the system are likely to contribute to the greater efficiency and economy 
of management while improving the sad lot of the workers I dP-l'Icribed. A 
workman is not a machine nor ought he to be classed with cattle. He mllst 
have adequate food, sanitary housing conditions and lllUSt. have leisure to 
improve himself morally and intellectually. He must be able to afford the 
expense of educating his children. I can never perRuade myself to h~ieve 
that the interest of the tax-payer is opposed to those of the workers. If it 
is the duty of the State to safeguard the interests of the tax-payers by combiu-
ing efficiency with economy, the highest economy tha~ can be effec,ted is by 
improving the condition of the workers who will find a new interest in life, 
an added interest in the work they do and will be furnished with an incentive 
to do more and to do better the work they are entrusted with. With these few 

. words, Sir, I commend my Resolution to the acceptance of the House. 
I 

THE HONOURARLE MR. A. H. LEY: (fnrlustries and Labour Secre-
tary): Sir, as my Honourable friend has explained in his speech, this is an 
old quest.ion, and I do not wish to repeat the previous history, which he has 
already mentioned. I recognise the force and at the same time the modera-
tion wi'\;h which he has voiced his viewR. There are only two points with 
regard to the pre.vious hiRtory of the case which I should like to mention just 
for the information of the Council. The recommendatioDs of the Piece-Workers' 
Committee in 1922 have, as I explained in answer to a question the other day, 
all been accepted and carried out, with two small exceptions relating to quite 
ininor matters. Otherwise all the recommendations have been carried out, 
with the exception of one recommendation which is an important one and to 
which my HonQurable friend referred, namely, the institution of the Provident 
Fund. The position with regard to the Provident Fund is that, while it has 
been accepted by Gonrnment, the!e has been, and will be, delay in giving 
effect. to it. This delay has been due to the fact that it is merged in the general 
question of a State Provident FWId which is now under discussion with the 
Secretary of State. The framing of rules for such a fund is a very elaborate 
matter, and I am afraid there will be some delay before the Provident Fnnd is introdllced. I may, however, BfY that as far as the piece-workers in the 
Presses are concerned, they need not worry their hea.ds very much about that, 
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~cauee it has be~n aooepted that the rules wilen introduced will be applied 
to piece-workers in the Government of India PreMes with retrospective effect 
f~m the 15th July 1920, which is the date on which the Government of India 
Resolution revsing the piece-rates was i!lsned. 

Before I pass from the history of the matter, there is one other aspect of 
that history to which my Honourable friend did not refer, which I should like 
to mention, because it wiIr strengthen my case, I think, in asking this Council not 
to accept the ReBOlution moved by my Honourable friend. TIle Resolution falls ' 
into two parts. The first deals with the system as a whole, which he wants to 
Stle abolished. Well, that part of the history of the matter, which he did not 
mention, was that this question has only recently been examined by a com-
mittee in another sphere but in exactly ana,logous conditions, namely, by the 
Bengal Government. The Bengal Government have exactly the same problem 
to face aR the Government of India in this matter, and 8S my Honourable friend 
probably knows, a Resolution was passed in the local Council in Bengal at 
the end of last year recommending the appointment of a committee to go 
into the question. A committee waH formed by the Bengal Goyernment 
and I have just received - by the c.()urtesy of the GoverI~ment of Bengal a 
copy of their report; which is now I understand under the consideration of 
the Bengal Government. I am not Rure whether the report has actually 
been published yet, but I am ill a position tu Ray that that comrhittee 
have endorsed in t.heir entirety all the conclusions of t.he committee 
appointed by the Government of India. in 1922 on the question of the piece-
work system as a syst.em. They have endorsed those conclusions in their 
entirety. They have found t.hat the piece-work system is a system which is 
not only most Ruitable in the present industrial development of the country 
at the stage which the industry has reached, but that it is ht'st, not merely for 
Government put for the employees themselves. 

In dealing with the tint part of the Resolution I do not think I need sa.y 
very much more. After all what is the system 1 The system is a little com-
plicated I admit, but fWldamentaIly it is met:ely a system of payment of 
wages according to outturn of work. Tha.t" after 11.11, if' a Aystero which is uni-
versal in mOAt industries in this country. It is universal in the jute mills, it is 
universal in the coal mines, it is practically Imiversal among the weavers and 
spinner/! in cotton mills. It. is the normal form of payment of wages in t.his 
country, and, as the Benga.l Piece-Workers Oommittee have pointed out., it 
has the sanction of the printing industry in t.he United Kingdom, where it 
must be admitted that the industry is in a more advance T!tage of develop-
ment than in India. After all the basis of the svetem is t.ha.t .he worker gets, 
the full benefit of his work and the employer gets" the best value for his money,-
and I wish the House to take the view that. I take, that on th~ whole that 
system is hest in the interests of the worker and the employer. 

I did not catch what my Honourable friend said, but I think he re~erred to' 
the more or less ~nadequ8te earnings of the worker under the piece-work system. 
Let me give him some tigurl".8 which will convince the House that piece-workers 
are extraordinarily w('ll-oif. I asked the Controller to let me see the pay bills 
for the last month which he had readily available showing the pay of all the 
establishmentll of tbe Government of India Presses, and he has given me the-
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figures. I should . like to compare the figlllP.s of the piec~-workers with ;'.i'e 
fignrell of the men on a salaried basis. ' 

The majority of the press hands are now on a salary basis, but there are ~er­
tain kindR of work which cannot very wt'll be done by men on .. sala,rierl hasi R 
without a good deal of loss on both Ridt's. The com pari 'Inn is not very em; y 
to make, because you have to compare earnings in Simla witll earning8 in 
Dplhi and Calcutta; for the reason that the compositors, who are the princ~ipal 
people concerned, are all on a Ralaried basiR in Simla, while the compositors 
in Dp.lhi and Calcutta are nearly all on a piece-work basis. Now the com-
positors in Simla who are on a salaried basis, start on 8 salary of Rs. 55, which 
is the lowest salary, ano t.hey go up in grades of Rs. 5 to the higbeRt sll.lary, 
which is RR. 90, on which grade thl're are onl? two men. 

'l'RE HONOURABLE SAIYED MOHAMED PADSHAH SAHIB BAHADUR: 
Do they get any pension .? 

THE HONOURABJ,E MR. A. H. LEY: Y p.s the salaried worker does. 
What are the figures for Calcutta and Delhi? The highest rate in Simla is 
Ri!. 90. A compositor in Calcutta in the month I examined, got Rs. 122 in 
tht' month, and a compositor in Delhi got as much as Rs. 148. Further, I 
have just mnnaged to get figures which were being compiled with reference to 
a question I answered this morning, showing the maximum and minimum 
earnin~ in th", D"'lhi Pres!! for the year 1924-25. In no month in 1924-25 did 
the maximum earning~ go below RI!. 98, and they went up to 8S much as Rs. 199 
and RI!. 1~(j, and RH. 177, figures of that kind. Who can say that the piece-
workers are unable to earn a very large wage under t.he system as it is a.t present1 
I would ask the Honou:rable Member, when he reads the Piece-Workers Com-
mittee's Report, to note how these earnings compare wit.h salaries pairl in 
private pressell. • 

THE HONOURABL!! SIR MANECKJI BYRAMJI DADABHOY: When 
was that Report puhlished 1 

THE HONOURABLE ~R. A. H. I.EY: The Bengal Report;? That is 
now under cOllsideration by the Bengal Government. The Government of 
India Committee reported in 1922. As th'" Piece-Workerl! Committee of 1922 
pointed out, the earnings of salaried hands in private prp!lsE's come t.o between 
Rs. ~O and Rs. 40 on the average. That is about the same as the 10well1: pos-
~ihle wage, under the piece-work system in Government Presses. According to 
the figures which I have just. got, in practically 1\11 the months of 1924-215 the 
lowest ~rninglfwere bet.ween Rs. 30 and Rs. 40, and tho!le lowest earnings, 
it must be remembered, arc earned either by the slackers and bad workers, 
or, more genera:lly, by the begiD.ners and the Olen who have just. begun 

,to learn their trade. They get just as good a wage as the salaries paid in 
a private press. So that under the system as it stands, the piece-workers are 
extremely well-off and able to ea~, if they work properly, very good wages. 
To come back to the point whether the system should be abolished- or not, 
T say it is both to th" interesUt of thp worker and the interests of t.he Govern-
meJit. I have dealt with 'the side of the worker. As far as the side of the 
Government ill concerned, I think the position is obvious. That was dealt 
with in the Piece~'Yorkers Committee's ~t. They pointed out that if 
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the piece-work system was abolished to-morrow, it would obviously be necessary 
very largely to increase the supervising establishment in the Government 
Presses in order to see that the men worked and did not slack. That ill only 
after all common selllle: it is human nature. It is perfectly obvious that that 
would be < the first. result. In other words the cost of printing would go up 
very largely, a.nd It would then be a matter· for Government to cOllsider to 
what extent they should carry on. GO"Elrnment would really be forced into 
one of two alterna.tive8 ; they would have to ghre up their printing work as far 
as possible, (except for confidential work which of course they must continue 
to do), reduce staff and hand over the maximum amount of work poti/lihle to 
private presses, which is exactly what these workers do not want, That would 
be one alternatjve. The other alternative would be to reduce salaries. Salaries 
would have toO be brought down obviously to a lower basis than the actual 
earnings of the better piece-workerti. After all, the system is based, itS I say, 
on the normal practice of industrial labour in this country, and as I think I have 
shown, it is to the advantage of the piece-workers themselvel'! and ohviously 
to the advantage of Government. 

Now I would like to come tu the second part of the Resolution. I may 
be asked, if the picture is as rosy as I have pointed out, what it! all this agita-
tion about? Well, I must confess that I have been a little puzzled t.o under-
stand precisely what the grievances are and what real feeling of discont.ent 
ihere is. I say I am a little puzzled by it, becausl' Government have received 
from the actual workers themselves practically no complailltt! 011 the subject 
at all, and as far as I know, the men are perfect,ly contented. I do nQ,t know 
whether I caught. all the particular grievances that my Honourable friend 
mentioned. I took down one or two as he was going along, and if I omit any, 
I must apologise to him, but I think I managed to hear the main ones. He 
talked about a certain amount of favouritism exhibited by the section-holders. 
That is a matter which has practically disappeared. I believe he was thinking 
of the position in 1921, as he quoted from an answer given to a question in 
1921. The position is entirely changed as It result of the Piece-Workers 
Committee's Report. Moreover, the possibility of favouritism has been largely 
dissipated by the mere fact of the introduction of machinery ill the Presses. 
PracticaIly all the solid work is now done on machines, and most of the hand 
composing work, in which compositors are paid by the piece, is work of a kind 
in which there is very little opportunity for favouritism of any kind. More-
over, I have had no complaint from the workers themselves. The Govern-
ment ha~ received DO complaints 88 far as I recollect, a.nd the SIl,me appliell 
with regard to the check~s. The remedy for any favouritism of that kind, as the 
Piece-Workers Committee pointed out, is increased supervision, but, as I say. 
I believe the position now to be that there is no complaint in the matter at all. 
Certainly we have had none on t,hat particular score. Indeed in the last year 
I can only remember one complaint ooming up, and that W88 quite recently. 
ant] I mention it beeuase it is rather a curious incident-a compla.int not from 
a pit'.ce-wor~r, but from a salaried hand in the Government Press here. in 
~im.la. TM gist of the comV1a.int was that owing to the fact that he had 
npw been P'lt, on a 8Il.laried bal!'is (this was done two years ago when the 
Government C'en~1 Press W88 amalgamated with the Monotype Pres8) , 
he eQuId not advance, aDd the suggestion. was that hf had been much better 
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off on the piece-work basis. That, as far as I recollect, is the only case that 
has been mentioned to me in the last year, or at any rate since I came out ¢ 

from leave last December. There may ha.ve been some other cases that I 
have not seen, but I am quite sllre they were minor ones. My JlonouraNe 
friend I think also made a certain "mount of grievance of the fact that a 
certain number of workers were forced to sit idle while other workers were 
working .. 

As a matter of fact, that also I think refers very probably to conditions 
before the Piece-Workers Committee's Report was issued. Idle time has now 
practically disappeared. I gave figures, I think this morning, of the pay-
ment!'! for idle time, which are very much smaller than they ever were before. 
They have decreased from about Rs. 19,000 in 1922 to a little over Rs. 1,000 
now; so that idle time has almost disappeared. The reason of course is 
mainly the establishment of the Printing Clearing Office, or the Central Print-
ing Office as it is now called, which my Honourable friend suggested wa~ a 
useless institution. It is nothing of the kind. It is one of the most useful 
features of the reorganization of the Presses effected in the last two ()r three 
years by Mr. Ascoli. 

Then the Honourable M.ember referred to long hours. He did not give 
us any figures, but the most recent figures that I have got are those which were 
given in reply to a question in this Council this time last year, and which gave 
the average number 'of hours per month worked by piece-workers in each 
Press. That was a year ago, and it showed that only in one case did the 
average exceed 200 hours a month-that is, 8 hours a day for 25 working days. 
That was in Calcutta. in the case of the Press and Machinemen where the 
average was 205 hours; all the rest were under 200 hours a month; Il1O I do not 
think it can be said that the hours a.re extraordinarily long. No doubt the 
hours are sometimes long, when work has to be got out in a hurry, for instance 
Budget work, and the men probably work pretty hard on those occa sions ; 
but on the whole and taking the average they do not work very long hourlil. 
certainly not any longer hours than other forms of industrial labour. 

Then he referred to the fact-which I know is felt as a grievance by the 
piece-workers-that, as a man gets older, his' capaeity goes down and his 
earnings consequently decrease. That is, I confess, an aspect of the matter 
with which I have some sympathy. Of course it is a factor which is common 
to every kind of system in which payment is made by outturn-the older a man 
gets the less sometimes he earns; but considering the amounts that a man doing 
piece-work oan eurn in his prime, I think that he has to take the rough with 
the smooth. But I quite appreciate that this is a, disability which is really felt 
by some of these men. I may say that I understand the Controller is making 
a. proposal to Government in connection with the reclassification of hour rates 
wb.ich is designed 'to remedy this disabiTity-ff it may be so called-to a small 
extent by putting hour rates more or less on an incremental basis. But that is 
aproposal which has not yet reached Government. I understand' it will 
oome up shortly, and all I ¢an say is that when it does come up. it will be care" 
fully and symp&the~icall,. "considered. . 
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Then I think he mUltioned the subject of pensiOlls. Now as & result of 
• the Piece-Workers Committee's Report, temporary hands after 25 years' service 

get a penaion in the same way 88 permanent habds, so there is not very much 
difference in that way. There is a certain amount of difference as long as they 
are temporary that until ·they have done their 25 yeani, they cannot get ~n 
invalid orsupel'annuationpension. That is a matter which pOB8ibly maybe 
thought to be a gritvance. Of course the real remedy to these disabilities is. 
the institution of a Provident Fund. As I ha'vea]ready mentioned, I am afraid 
there has been some delay in instituting. a Provident Fund, but when it is 
brought into effect these grievances will disappear. 

I cannot lay my hand on any other particular grievance which my Honour-
able friend mentioned, and if I have omitted anything of importance, I must 
apologise to him. But I would IDBke one last and final appeal to this Council, 
and that is this: I do not want to be understood to suggest that there are 110 
grievances. Far from it. I have no doubt there must be grievances among 
a body of men like these piece-workers; and all I am going to say now is this, 
-if there are any grievances and if they are put before Government., in the 
ordinary way by the workers themselves, I will undertake that they will be 
very carefully and very sympathetically considered. There is a proper channel 
through which such grievances should come before Government, and that is 
through the Works Committee. I do not think my Honourable friend men-
~oned it, but there are committees which we have established recently, more 
or less on the lines of wh~t they call Whitley Councils in England. They are 
committees of the worker.s and the management, and they are 1\ means of 
bringing the workers themselves in direct touch with the management, so that 
the management may know their little grievances and all their troubles from 
the workers themselves. There was a little difficulty when the Worb Com-
mittees were first established in getting the workers really to understand what 
they were about, and it was some time, before these committees got working; 
but I understand from the Controller that they are working extremely satis-
factorily now and that the workers themselves are thoroughly content to 
bring their grievances before their Works Oommittees, where they are 
thoroughly considered and, if necessary, passed on to Government. 1 would 
suggest, therefore, that if there are any real grievances, as my Honourable 
friend trios to make outl, the men should come up to tho Government in t.he 
ordinary way. They have not done so yet, and I venture to t.hink that, until 
they rlo so, it is hardly a calle for the appointment of a committee of oflkials 
and lion-officials to examine supposed grievances. I would ask the Council 
to do what the late Council did only a year ago, and not agree to the appoint-
ment of such a committee. 

* THE HONOURABLE SAIYED MOHAMED PADSHA SAHIH BAHADl:R 
(Madras:: Muhammadan): Sir, I have just had the plmulUre of going into the 
case of the piece-workers, and I regret to lIay that, in spite of the recommenda-
tions of the Sarma Committee, and also in spite of the fact that lIome attempt 
1I'a8 made to give effect to those recommendations, the lot of the piece-worker 
remains as it was. He is still ill-provided for, with no certainty of work or 
wages. Sir, if I understood the Government Member aright, he said that the 
eami1lgs of, these piece-workers were in no way sIDBller than those of tlie 

• Spe~h not oorrected by the Honourable Member. 
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(Saiyed Mobamed 'PadrihabSahib Babad~.] • c 
hands in the G~v~th~ent of Iu.dia· Press~' ~h~ are in reeeipt ef a.lUiB8. Bfl 
said, Sir, that the iltl¢ing. pay the salaried h~ got in ,heM PreBRe8 uh 
Rs.55. I do not know if I have got it right. (Tie HotkJural*M, . .4. B. Leg: 
ee Yes")'. Inth~~ CM,e, Sir, the minimum eaQlings of t&epUlce1Vorker will also 
coine up ito ,about Ril. 50. ~u~. Sir, what do we and 1 1 have a iew figurfiIi 
which have just been sent to me by some P8:0ple interested. in the ,piece-work-
ers, which g~ to show that male of~ thaD Dot·many ohh.e ,piece-worketa 
get no more than Rs. 20 to Rs. 35. ~ think I have got .. $he pay Blip with: me--
I mean the pay slip of the Calcutta Gove:mment Prese ....•. 

THE HONOURABLE KB. A. H. LEY (Industries and Labour Secretary) : 
May I ask, Sir, how long have these piece-workers been in service 1 

THE HONOURABLE SAIYED MOHAMED P !DSHA SAHIB BAHADUB: I 
am not in a position to !i!ay that. That slip, however, shows that the piece-
workers draw no more than Rs. 20 to Rs. 30 per month. 

Again, Sir,this piece-work system was attempted to be defended on the 
ground that in other parts of the country there are a large number of press 
organizations which are run on this system. This contention, Sir, cannot hold 
water for a moment in the face of the evidence that was adduced before the. 
Piece-Workers' Committee. Only a couple of years ago, the representatives of 
three of the largest presses in Calcutta, I mean the Caledonian Press and 
Messrs. Thacker, Spink and Co., stated before the Piece-Workers' Committee 
that, though they had adopted the piece-work system formerly, they had 
ultimately to give it up inasmuch as it was found to be extremely unwieldy and' 
expeIlBive. Now, Sir, it is an open secret that these private conceIW! are always 
run OIl the most economicalline8, because the owners of these presses want to· 
make the utmost amount of profit from their presses, and if even these private 
presses found this 8Y8tem, after all their honest and strenuous efiarts to work 
it economically, to be unwieldy, complex and expensive, I do notl understand 
how we can expect the present system which obtains in the Government of India 
Presses to be more economical or efficient. 

Again, Sir, the House was asked not to ac<:ept this Resolution. I Deed 
not say that only in 1922 an investigation on the same lines was made by the. 
Piece-Workers' Committee. May I ask, Sir, how far the recommendations of 
that Committee have been properly given effect to '1 I see from the reply given 
the other da.y to some of the questions asked by my friend the Honourable 
Mr. Khaparde that., with the except.ion of a few recommendations, most of them 
have been given effect to, but I am afraid, Sir, that in giving effect to those 
recommendations, much haH been done to militate against the very purpose for 
which the Committee had been ·appointed. I may, for instance, refer to the 
recommendat.ion made for the abolition of the distinction between permanent. 
and temporary establishment. From t.he reply that was given by Government. 
it will be seen that this distinction has been done away with only in respect of 
pe~onR who have put in the full ~5 years' Kervice, and it is t.herefore quite 
del!.r that if the concession has heen extended at all, it. hllK been extended only to' 
Il select few of t.he, piece-workers. Only people who.had 25 years' service coukl 
take advtintagf' of this conCefltliOR, and those who had lJut in 20 or even 24 yearsP 
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a.vice'~ a little short of 'the tninimum pmbd 6f servttle, or who on account of 
any sudden illness, which is very common among people who are eilgaged in this 
class of work, had. to :retitle earli~r thatl'the Diin.im.um period, have been precluded 
from taking advantage of this concession, because it is a sine qua non that 
everybody should put in 25 years' service 80 &8 to entitle them to the 
pension. 

Again, Sir, while on this point, I may just refer to the two replies that have 
been fven by the Government of; India. As an excUIll for not doing. a_y with 
the distinction between temporary and permanent aervice, it has been said 
that there hall not been enough 'Work fur the Presses. That is what we could 
gather frol!l the repliel!. But, on ~~ 12, in reply to a question, the Govern-
ment say that, owing to the want of. sufficient staff, among other reasons, the 
Government are forced to give contracts to private presses. 

THE HONOURABLE MR. A. H. LEY: May I correct the Honourable 
Member 1 It is not only a question of staff but of machinery. 

THE HONOURABLE SAIYED MOHAMED PADSHA SAHIB BAHADUR: 
The Government Presses are doing all the work. My sU,bm.issidn is that, 
though Government have all these people at their disposal,_they are still giving-
out work to private presses. 

Then again, Sir, it has been said that, in view of t.he recommendations of 
the Piece-Workers' Commit.tee, arrangements have bt'en made to see that. people 
of an advanced age are given lighter work. I should like to know, Sir, what 
precisely those arrangements are, and whether any rule has been framed fixing 
the age of the workers so that the supervisors may deal fairly with the piece~ 
workers. We often hear complaints that the younger people get lighter work 
while the older people are given heavier work. Unless there is some defiDite • 
rule whi{'h will go to make this quite clear, so that this sor* of favouritism may 
not he exereiKed, I think t.he recommendations of the Piece-Workers' Com-
mittee will not, be observed. 

Then again, Sir, they did not find it possible to adhere to the distinction 
between a regular paid man and an irregular one. This means hardship to the 
workers. Although the spirit is willing, sometimes the flesh is weak, and Il man 
is unable to put in a proper attendance. The rule, 8S you will see, hits him in 
two ways, not only in depriving him of his wages for the days he has been ill" 
but for the period during which he might otherwise have received his wa/o(es if 
he had made himself eligible. 

THE HONOURABLE THE PRESIDENT: The Honourahle Memher'l! time ill 
up and Iwm.ust bring his remarks to B, close. ' 

THE HOSOURABLE SAIYED :MOHAMED PADSHA SAHIB BAHADUR: 
I wDuld like to point out that the Committee which reported ill 1922 did not 
have the whole matter before it. It concerned itself with only one 8ection,th~ 
l.iece-workers. There were other grievances, and I wiII refer to only one point 
in this eonnection. ' 

THE HONOURABT,F. TilE PRESll)ENT: I am afraid the Honourable. 
Mer.~ber must content himSelf with general remark:'!. Ic~nnot allow 'him tq go 
i~detaili. ' 
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. THE HONOURABLE SAIYED MOHAMED P ADSHA SAHIB BAUDU: 
Some of the scales of pay recommended by them were mutilated by the officertl . 
. Forinstance, the. Bcale of pay ranged from Rs. 60 to Re. 110 by annual incre-
ments of Rs. 5. This was cut down to Ra. 45. 

THE HONOURABLE THE PRESIDENT: The Honourable 1tIember is 
.doing no~ what I asked him not to do. Order, order. 

THE HONoulWILB RAt BAU1J)UR NALININATH SETT (West B~ngal: 
'Non-Muhammadan): Sir, I riseta IIUppOrt the motion moved by my friend, the 
·Honourable Mi. Lokenath Mu·ktherjee. The subject concerns a large number 
of Government employees. My friend· bas -shewn how these men sufier in 
various directions. The piece-workertl are entirely in the hands of salaried 
men whose interest is·to delay matters in order to get overtime allowances. 
They have to indent types from salaried men who are not in a hurry to supply 
them. Then they are dependent on the proof readers for the completion of 
a particular job. Lastly, their earnings are assessed on a basis in which they 
have no faith. It is the opinion -of people who are acquainted with the intri-
cacies of the \Working of this system that nG two computors would arrive at the 
same figure in auessing a particular job. The interest of the piece-worker is 
to put in as much work in a day as possible, but he is entirely in the hands of 
Mlaried men who hav.e no interest in doing a particular thing quickly. The 
distribution of work is in the hands of the section-holders who not unoften 
shew favouritism in selecting a particular man for apartieular job. In addition 
to this iniquitous treatment, to which they have to submit, these men are 
subject to the imposition of a variety of fines for the slightest infringement of 
.rules and procedure. In the result they can with the greatest difficulty and 
with the hardest labour make two ends meet. There is another very important 
point which it is the duty of this House to consider, namely, the fact that a 
piece-worker's eaming ,decreases with his age. A man, as he grows old, 
-cannot put in the same quantity of work as he could do when he was younger. 
His pension is computed on the basis of the work he can do during the last 
stage of hiR service. This is certainly opposed to all principles of justice. 
These men get very little holiday and the necessity for earning a decent 
living keeps t.hern at work without any regard for their health. While Govern-
ment are trying to contlle1. private employment of labour with a view to compel 
the employers to 'see to the ·comforts, c@Jl'Veriiences a.nd health of the em-
ployees, they ought, I mbniit, to !'lee that their own employees do not suffer 
from the s~me defects . . 

I therefore urge that the system of piece-work ought to be abolished. 
If, however, Government think that they cannot do .80 in the near future, I 
think they ought 1Jo&~ to appeint a Committee to go into the details of the 
WU'king of the system and to wggestwayfl for ameliorating the condjtion of 
these workers. Nt{) doubt a Ommrrittee "Was ·appOinted before, but these poor 
1mlployees 8uffoer from certain aml.ngementll~ in the department which I am 

. informed were not taken into conSideration bv tll. said Committee. After ... ' ,an these men should be made tG feel that. ~mment are trying to improve 
their eonditiOll, and thatean ODIyhe done by tM AIftlOintment of a Committee 

, as l1l88eatecl by my friend. .-' 
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, T~E HO~O'URABLE Sm MANECKJI BYRAMJI DADABHOY: (Central 
tfrovinces : Nominated, Non-official): Sif, if I intervene in this debate' at 
this stage, it is not becauae I do not sympathiae with the HonourableMo~ 
of this Raolution in the object which he has in view, but because I feel that 
after the statement made by the Honourable the Government Member it Will 
be unprofitable and useleB8 to prolong this discussion any further. ' 

My friend, the Hanoutable Srijut Lokenath Mukherjee was perfectly 
justified'in brirlgin~ forwlmi' fot the second time this Resolution for the cOn-
sideration oHhi8 Council, and the reason8 which he assigned in favour of hi8 :-
motion ,are entitled to our 86rious consideration. But at 'the Bame time I feel ' 
that the problem is not free from enormous difficulties. In BOme buainesaea 
piece-workers Jilakemore money thim Balaried men. I am al80 an empldyer 
of piece-work labour and the general complaint which haa to be faced :in 
BOrne of the departments under me is that the salaried men have always rebelled 

'at notibeihgptaced'olfthe pieee~work system so that they may be in a~sition 
to earn better wagtls than the salaried men. It is difficult, as I Bay, to expl'ehB 
any positive opiniofl on this matter. In one department, in one avenue of 
buBim!B8, piece;.wotkerli may thrive better than 8&laried men; in another buain_ 
the position may be entirely reversed. However, we have got the &B8uranee 
from the 'GoverriInent Member that these piece-worker8 are receiving larger 
salarie8 by piece.i.work as compared with Balaried men. I am prepared 80 far 
to accept the'accuracy of that 8tatement. This Resolution suggests an inquiry. 
But it has been pbihted out to U8 that that inquiry has been already made by' 
the Bengal Government, and the report has been presented and i8 now under 
the consideration Of the Government of Bengal. That report has not been 
pUbliiihed. , 

THE HONOURABLE SRIJUT LOKENATH MUKHERJEE: That inquiry 
was made -for ,the employees of the Bengal Pre88. 

TilE HONOURAbLE 'SIR MANECKJI BYRAMJI DADABHOY: But 
it ,will 'be admitted that a large cla88 of these compositors work in the Bengal 
Pr688, and lundl!rstand' 'in Simla already the men are on a 8alaried 8ystem. 
The '~sOlutibn asks for an inquiry. That inquiry has been made, I understand, 
by 'anotherGo~err1tnent, and the report is under consideration. Is it expe-
dient,is ,tt wiae then that this Oouncil should sanction the expenditure fbr 

,another committee to go and traverse the very matter which has been conaidered 
by ol'le'odmmittee1 I do'not know what the recommendationa of that Com-
mittee are. 'I :ul'I.d~tand that that report at present is a confidennal doou-

'ment, and I have''Oo right'to ask our friend the Honourable Mr. Ley to tell'us 
the purport of those recommendations till the Government of Bengal have 
fully and aiI~~telyconsidered the matter. However, as tbis ReSolution 
involves aaeoortd-iilquiry, in my humble judgment such an inquiry iii both 
unnecesaa.ry and superfluous, and I therefore appeal to the Honourable the 
Mover of this Resolution at ptesehtto withdraw his motion. If after the report 
of the Bengal Oammitteeis published, be nnds that the ,grievauce still con-
tinues and that there are legitimate grounds for the redr688 of those grievancea, 
he will have ample opportunity of moving another Resolution later on in thia 
Council; and -I have no' doubt it will receive the moat seriOU8 and .ympathetio 
coltaidetation fJf t.hia C~uneil. 
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:tUE lIoNOU,".lBLE COLONEL ,NA-WAJI SIR DMAR HAYJ\T KHAN-': 
.(PUIljab : Nominated Non-official): Sir, as I .toOKparl in .theue'bate on. the 
.1u' o(!0&8ion when my friend Mr. Kh~parde broug'ht for.ward a Resolution db 
,tbui .subject, representatives of the Press approaobed me tQ take pa.rt ia iJlis 
debate .. to-dIl!Y, and I think it maybe interesting to the House ifl sa.y soinet¥ng 
about'it. I a.rgued and was able to prove that throughout the .oountry the 
piece-work system was the best, in which t'he'best man eamed thehest wages 
:and w~ere a man who did not work suff81'ed. Aard I was ield that ·they liked 
lJIMce-lWork and it was by some fluke ouniBtake that the Besolut.ion w'hiClb 'Was 
'lent· in WS8"80 worded. They did not wanUhst,partio1lllar pmin iJdtwlaioh 
'eoncerned the ;abolition of the :pieoe-work '8!VB'em. ()f course the very 'Dlen 
who were 'oonoerned with this ·Resolution did not ;want it as 'Aaeh, but their 
.advocates, who had ;brought forward theiNla88inihidiloUl8, rIuwe lV8!Y maIy 
·410DeIO. 

~hon ,comes the other side of the qUestioD of .appoQl~ .. Committ.ee of 
&a9uir~. We;are having commit.teesalways to .go into vaDoUS .mattoN. No 
GOUbt some of .these have done v.ery,good WOfk, .but after ~U .committees that 
are :~ppoiDted spend public money and sometimes the outturn of .their lWOfk 
is 80t what one would wi&h for, .and ODe .has·to o~jeot to.8\lob, ·beoaue .public 
·mouey is was~d. In the argwllonts that I had .put farwal'd I W88 able'to<point 
.out .that various organil!lU.tions of employeesafe .geDeraUynot good for 
. ·themseLves. lndill. .is a young country .and .we still want ,to :p~r888. We 
e"b.ould take our cuo:frolD tht, countries which are more indUfltrialiBed'th&n we 
rare, aDd we might"firllt take England. Now ·libele .the .wol'lieu .have.orgaDiIll8d 
·ihemsel;ves, and what has happoned 1 Th4, present bouble .wbioh.is .ooouDriJag 
there is entirely due to that. These workers would like to work as mantYihoura 
aM they wish and demand the salary they desire. I was able to point out that 
'We 'who employ workel'll do not want such organi88tions 'bee",use they 'are not 
in the interests of the country. 1: told them'of one caRe, w"here one df 1Ihevillagell 
.combinedfor a.particular.purpose and leame ·to.know of it, and.the fom ring-
leaders, of course, did not stay any longer in ,that l?l~ge. The:Y ,old me 
that there arc lots of Government departments and:itis.a .ver:ygood:thing.th.t 
there should be such organh;a.tions. I was again able to IUWthat ·iUh8J8 WlIII 
such all organisation in thu Army and the men got tQ,Mether.toputthm,Fie.v-

,ances .bt~.fore their officerl!, they would all be put· under .lIIl'rest. .So ;that lIIe 
hAve to take the good things from the Western countries,.butnot.the·bad ODes, 
/!ond.if our'W'orkers begin to get theirgrievancesredr8ll8ed in·thilwa;y,.th.q w.ill 
waut :Rs. 20 to-day, and if we give them .Rs. 20, .. hey.will want .Rs.2.D :1;0-
mor:oo.W. Nobody can satisfy human 'Dature; there should be a liDe dE&1Nl 
,som&whoro. So I think, if the glIievances ;are .real,thme ill DQ haJ:Dl if ~ 
come up ,in the ordinary way, and every,individual case tshould;be bea~ ,on 
titll merits, but it is impossible to have o~aniaatioDslike .this.and to go ,on 
satisfying them; I think no department can do thia. .It is. for ..rusre&8QD. 
·that I think this Resolution should not be acctWted. 

Tn HONOURABLE rim PRESIDENT : 'The qlleaRon 111 that the 
:f~16win8 :Reso]ution. be adopted :-

"TID. Council reoommeade to the . Governor ,GeneraHn CoumU tlbat .: .... piealnroA 
.,nem in Government of India ~ may be abolillhed.M ............. \OJ;, ...... ~-



, l uM.ftiett. 0' ,ROII-WOg" 8YIITBII nt 'OOVDNIIBNT PB&8s... st· 

D\tive, th&~ a oommif*ee of· olloials and Don·ollClaJs be appobllled to enquire into the 
pV4.JA08I. 9t.. tpe ~plR~(04 th,~ ~Ye~~~ o~ ~~, Prea,eea and suggest "m~. II 

The Council divided: 

AYES-IS. 

, l'HllkaOllui, Tile Honourable Mr. ~. C. 

Ja6r, The HOJloJll'&bJe Sif Ebrahim 
, Ha1'OOll. 

Mahendra ~. ~IteHonourable Hr. 
~ehr Sha,h, The ~onourab" Nawah 

Sa.hi~zada f)ayact Mohamm~. 
Morarji~ 'l'he Hono~rll~le Hr .. R. D. 
Muha.mJ¥dHUlB&in, The ~onou,rable 

~&D ~ Babh: . . 
Mukhek-ji, 'fte Ho~ourable'Srijut Lokenath 
Obel'Qi. The Hoqoura~ Sa~ ~ivdev 

Singh. 
IWWaa StJUIl Ba.h-.dur, ~ Honourable 

, Sa\Yid Mo~e4. 

Ram Saran Das. The Honourable Rat 
.liW1Khlr LaJa. 

Rama ll.a.u. The HOllOurabJ8, Rae. .,... 
J)~. U. 

Raza Ali, '.Phe Honouraltle ~d.; , 
Roy. Choudhuri. Tbe. Honourable MIl. ~ ~ 
Sankaran Nair, The Honourable Sir' 

Chetw. . 
Sett, The Honoui'a~ll! Rai :8a.hadur ,Ndni. 

na*h. '. 
Sinha, '1lleHonou1'llbie' Kr_ An1J8Nhi. 

liarayaa. 
SuhralVa¢y, Tlie B;o~ur!,ble ~. ¥. 
Zubair, The Honourable Shu MohalDlllld. 

.NOES-~8. 

1J8U, The Honourable Mr. J. W. A. 
BiS", C¥nd M~tab. The Hqnourable 
. ' MabarajadhJraja Sir. of Burdwan. 
~jit Singh, TbeHonouralt1e Saroar; 
Commapder-iJ,,-otpef, Hlil ExqolIency ~he. 
Co~bett. ThCl ijq"o~f~l!le~. a. L. 
qm-•• l'. ij!ll}~urlliWe ~. J. 
~bJtOYI Tlw lIoDAU"'hlo Iiir .. aneplJji 

. Byfl'mli, . 
.pM. 'file HpWl'lI'1tl!.~ lJr.S. R~ 
~n. 1Iul JJ~ ¥r. 'f. 
lhoom, Tile HonolllabJe ilili A1Ithur. 
'Gray, The Honourable .r. ,W. A. 
Habibullab. The Honourable Bir Muham· 

Qlad. 
Jpu.. T_ }lQQollJ'abkl ~r~ :(~ ~ C. 
~ey, Tl)e Honourable Mr. A. 
Le)t. The Honourable Mr. A. H. 
KanmohlmdlU! ~mj~. The Honourable 

Mr. 

,'RIle ~.M ~v.a. 

Misra, The Honourable Pandit Shyww 
'Bihari. ' 

~",wab Ali Khan, The Hon0!1~able Raja. 
Sethna, The Honoura.ble Sir PhirozlI. , 

Singh, The Honour",bie Mahamjadhiraj. 
Sir Rameshw ....... of Darbhanp. 

Smyth. The Honourable lIr. J. W. 

Stow. The flonourab~e Mr. A. M. 

aymp~, 1.'he lfpnolJra.ble M.ajpr.~J 
f·H. ' 

Thompaon, The Honourable Sir Jdaq 
l~erronet. 

'!'ireman, The Honourable Mr. H. 
Umar Hu.yat Khan, The Honourable 

Colonel Nawab Sir. " 

Wacha, The Honourable Sir ~ ... 
Edulji. " 

Weeto~, The Honou~bJe Mr. D. 
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RESOLUTION RE. INDIAN BANKING. 
TlIE HONOURABLE THE PRESIDENT: The Oouncil will now resUDM; 

dilQU88ion of the Resolution· on the paper which was moved by the Honourable 
Sir Ebrahim Haroon Jafter on the 10th March last. 

THE HONOURABLE SIR PHIROZE SETHNA (Bombay: Non-Muham-
madan): Mr. President, I was absent from India for some months and 

I returned to Simla yesterday. It was only late in the afternoon that I dis-
covered that this Resolution, moved on March 10th during the Delhi Session, 
W&8 adjourned and that the discussion on it was to take place to-day. I 
IDe1ltion . this beeause I had some notes and other facts and figures with me 
.... hich, unfortunately, are not available at the moment of speaking, and which 
if I had with me would perhaps have enabled me to convince the House still 
IDON in favour of the Resolution. My Honourable friend's Resolution asks 
tor an enquiry into the question of the desirability of legislation with a view 
w placing Indian banking on a sound footing. This might imply that perhaps 
IndiaD banking at present is not on a sound footing and requires to be put 
on a sound footing; or perhaps the Honourable .Mover means that it is on 
& MUDd footing but requires to be put on a sounder footing. I am sure 
every Member of this House will agree with him in that desire of his. ' 

No one will dispute the point that it is the bounden duty of every Govern-
ment to see that investors of monies in banking institutions and such banking 
institutions themselves are protected by law as best possible by. those Govern-
ments ; and I venture to submit that nowhere throughout the British Empire 
is more attention paid to this subject than in the Dominion of Canada. In 
Oanada they regard investments made in banks, as well as insurance 
premiums paid to insurance companies, as monies which belong very largely 
to the middle classes, and that consequently Government should take the 
BI'eatest possible care in regard to such funds. In fact, they boast in Canada 
that since the introduction of the insurance legislation not a dollar has been 
lost in insurance business, and in the new insurance legislation that this 
Government will soon adopt, as also in any new banking legislation which 
we may hereafter propose to adopt, I think the Government of India will 
do well to follow the lines of the legislations adopted in that Dominion. 

Honourable Members of this House must remember the fate which befell 
Beveral indigenous banks in the year 1913. Previous to that there were 
Beveral provident funds which grew up like mushrooms and Government 
introduced legislation whereby all tllese have been removed and insuJ,'ance 
business is canied on on better lines. If similar legislation had been intro-
duced in regard to banking, I hold that those Indian banks which failed in 
1913 would not have failed; but perhaps if the legislation W&8 stricter several 
of them would not even have come into existence at all. 

The failures of 1913 have given Indian banking such a terrible setback 
that it will be no exaggeration to say that we have not yet recovered from it. 
It is no use now crying over spilt milk, and the best course to adopt is to see 
that Indian banking does progress and progress on right lines with the help 
01 right legislation. 

Banking on Western lines in this country is certainly in its infancy, 
but I will not say that banking generally is in its infancy in this country, .. .' " 

• Vide pp. '118·'66 of Council of State Debates, Vol. VII, NOB. 1-23. 
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~d I qw.te agree with the remarks which were made by my HOnourable 
friend MI'. ManmohudJ..,.J Ramji, when this Resolution W88 discu88ed on the 
toor of thi,s ~oUse on 5e 10th of March last, that perhaps India and InfiaDa 
knew more· about banking and long before any other country in the world. 
While we say of. Englishmen that they are. the most conventional of European 
peoples, it may be urged in regard to lu.dians that they are more conventional 
than even the English in regard to their system of banking known &8 the 
• Shroff' system. This system as practised to-day is perhaps the system 
which was in vogue in this country not decades ago but centuries ago, and it 
is high time that we improved upon it to suit modern conditions. In this 
matter I find an analogy .as to what has happened in regard to. Western 
medicine and tKe Unani system of medicine in this country. With the 
growth of Western education in this land, we take more kindly to Western 
medicine, and yet the Unani syiltem progresses side by side. We recogniae, 
for example,that while the Unani system has next to no surgery, and surgery 
has made such rapid strides in the West, that, because of our presQ.t 
system of education, we take more and more to Western medicines. Similarly, 
now that India is advancing faster in her commercial relations with other 
progressive countries in the world, it is necessary to follow the banking SySt.eQl.B 
which are practised in Europe 'and America 'and which have made them tl1e 
great countries that they are. Cousequently, the Government of India should 
do everything possible in their power to push forward any legislation whi~h will 
enhance and further the cause of banking in this country. 

< . .. 
In spite of the help it receives from Government, the Imperial Bank of 

India has at the present moment not more than 150 to 160 branches, and 
that too because of the -stipulation laid down by Government a few years ago 
that within a space of five years they should establish a certain number _ ~f 
branches. The number of branches of the other indigenous banks is insignifi-
cant. Compare this not only with the large number of banks in Europe aQd 
America but also their numerous btanches. In some cases the nunlber of th~e 
branches runs Dot into three -but into four figures. 

I will admit I am more than gratified to read the speech made in March 
laat by the Honourable Member who represented Government in this House, 
I .mean.the then Finance Secretary, Mr. McWatters .. Mr. McWatters ina 
most eloquent and a very excellent speech went much further than even the 
Honourable Mover of the Resolution himself. Speaking for Government, Mr. 
McWatters recognised. the importance of the Resolution and he also promised 
every -poBBible help, and the Council desired nothing f~rther. Because of the 
distance of time since this Re80lution was first dillcussed and to-day, I may 
recapitulate brie6y what then fell from the Honourable Mr. McWatters. He 
pointed out that after the disastrous bank failures in 1913, Government recog-
nised the necessit; of legislation, and that with that view they consulted not 
only the Provincial Governments, but al80 various commercial bodies. The 
cODsensus of opmion of these difterent bodies was entirely in favour of .egislatioD 
which the Govemment of the day would have un&oJrtaken were it -not for the 
GreatWartaat intervened then; Some' years elapsed, and the queStion ns 
re-openedat-the instance of the Bengal Chamber ofComm~. when Govem-
ment appointed a Committee. That CoftllDittee made certain mggeatiuu. 
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; [Sir Pldrtml SelIma.} ( 
'I'h&8e suggeeflions· were in turn sllbmitted Dy the Ce~tral OO~eIi.t agai~ 
to,thtl ho'V'indal GovemmeBte~ T~e.Provincial Governments imprcWM upon 
i"bese suggeMlioaa and made same more ncommendatioll8. '!he Government 
evidently approved of them all, but just then they were disoU88ing in the u~ted 
Kiagdom'some legiBtatioB in regard to banking, and unforlunately some of th 
ludil'lg banks! there ooutd not arrive at definite conclusions on very important 
points, aDd the question was again shelved in this c011lltry. 
- Now, Sir, in the eourae of the discussion on this subject SOme months back, 

: ·it·,was pointed out by dHferent speakers that one of the reasons. why this Reso-
lUtion was brought forward W88 because a particular bank ~ered to some 
extent at the hands of perhaps a few interested people. Ordi~ar~ly I would not 
,liave referred to that bank or any bank by name, but 88 mention W88 made of the 
.u&me of the Central Bank of India very freely on that occasion, I may be pardon-
ed for referring to it to-day. I should like to mention, however, that I am not 
the only person in this House who is connected with the Central Bank of India., 
for besides my~elf the~e is my revered and respected friend Sir DiJ¥lhaw WachaJ 
'and also'my friend RaJ Bahadur Lala Ram SIl.ran Das, who are also on the Board 
of that institution. But what I want to impress upon this House is that not 
one of ns 'had requested the Honourable Mover to bring forward this Resolutioq, 
nor am I aware that anyone connected with the Central Bank of India. directly o~ 
indirectly, requested him to do so ..... 

THE HONOURABLE SIR EBRAHIM HAROON JAFFER: I have made 
that point clear in my speech. 

THE HONOURABLE SIR PIlIROZE SETHNA j I am 10000, I did not lalow 
thAt. I give my f:riend credit for it. I ~y tMt he has b~Qught forward Qi" 
Resolution purely in the interesta of Indilm banking. 

In tllc course of the previoua discussion, it was alao pointed out that the 
Managing Director of the Celltral BlJ.nk made reeomrnendations tEl the Govem-
~llt putting forw~rd certain lIuggestiona whiob would benefit bank. and thOileo 
who inveRt in banks. In regard. to this, I shonld like to point oat that banks 
stand on a different footing to other limited Companies. We may start false 
r~Jl)oU1'8 with regard to any private company without doinS it muoh damage. 
We may be shareho.ders of such a company to-day, and on the strength of 
such . rumours we ~y dispole of our shares at a large or amallloBB, but th~ 
businllll8 of the company will eontinue to go on. Not so with a bank. Banks 
live on credit. The buaineu of the banks ia to borrow mOlley at cheap rates 
and lend out at the best rate available, and the difterence in such rates, less the 
cost of running the bUlin~as, is the banks profit. If a falae l'UDlour is spread 
aud the deposito18 make & run on the bank IJ.nd the bank has to payout money 
which it does not pOSBessliquid, then naturally a crub follows: In that way, 
the doors of a perfectly sound banking institution might require to be closed, 
for a.hsolutely no fault of its own, IIond it is against thii that thlf Managing Dir-
ector of the Central Bank of India requested the Bombay Government to aafe-
gWJ.,rd b~nking institutions. Again one of the points I should like the Hou. 
to l'emem.ber in regard to b&nb is this, that the m .. jority of the banks have an 
unpaid liability on theiraharea, and, th8l'8fore, if there is a run on a bank, 
anq if the bank goes into liquidation, the poaition beoomea ieriau not onl,. 
,fo~th" ,.m~oldeJ'B but for tho general cOllUilunity. " 
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, It is for this reason that the Managing Director of dle (Jenttai, IBank of 
India, not only for the benefit of hi8 own institution, but for banking institu-

tttiMl8'genelallyin,1lhis'Country, sBvoca'ted that legislation should be unde~ken.' 
He proposed thNlll comses. 'First Of '8'11, he '8aid that if people 8pread' ma1iCious 
reports, proceedings might be taken again8t them. 

111 ~ ,flo this 1JbeGowmmerrt oJ !Bombay explained quite riglttly 
I ·P.II. ~ iJhe pNnnt legislation does enalile a b.a?k 'to proceed 

;agamst 'lmy .pel'llOD. Who maKes snch malicldus reports, 
because according to the terms of the section a" person" includes a " com-
pany." 

The >DeJn 110M maie 'was that 'ODdesira'tJIe lIhareholders might be ex~ 
cluded. That perhaps was considered a drastic 8tep by the Government "of 
Bombay. No .good b.mk would try ·to exeroise it unless forced to 'do so. The 
'reply ·df the 'Govermnent of Bombay was that the remedy was in the .hand8 0f 
the bankibleTf, that i8 to say, they may add an article to their articles of ~cia~ 
tion wher~by any undesiraole shareholder might be !removed i()ngetting,",a 
three-four1lh8 majority of the remaining shareholders to agree, and the share-. 
ihdlder so removed might be paid the v..1ue of the shares he holds according 
to the ·ma.!''ket value. Therefore, the Government of Bombay turaeddo1VlD 
that proposa'l a8 well. 

The third proposal was in regard. to preventing vexatious proceedingS, 
aDd. 'such vexatious proceedings might ,be either in a Civil or a Criminal Court. 
'The ·Government of Bom'bay did not seem to encourage the Managi:og 
Directm in 'his Teply in regard to any .l~gislation being intNlduced to iprllvent 
vexatious proceedings i~ civil8uits, but so far as criminal8uits were concerned, 
they were·somewhatin avcmr f1f tbeauggestiem made by t1he Jlanaging Director. 
The s~on was ·tllat InoOOdy lCOuld Il'Uslt into 'a police Coat4t 6s he d.oes· 
to-day ."SaiDst 8 •• on SlDDe mvulo'Us 16lGCU8e without 'bis facts ... nd ifigures 
and take out prooeeclings . .mat it. The sugg08tion was that in '8uc'h 's. c'a.8e 
*e party 8hould Met ebta.itt permissien 'from :a ludge in Ch&llrbers, so that 
it would only bepoWble to ,ins1limte proceeding8 criminally if permission 
were ,granted by ·a High Oeurtor :8 District Judge. N0'W, iihe Govern-
~ent of Bombl'y fa\'OU1l8d tihts view, !hut the Government .of India did 
not. The ~vem.ment of lima hatve 1IIbree 'oojedtJion8 to flho proposa.l· cJf 
the Government of Bombay. First of all the Go'Vemrnent .of India 'say 
that this remedy does not touch that form of activity, namely, the spread oJ 
feJse rumO\ll'lJ referred to in ;dI.e1etter of the Managing Director. The second 
~ection·Of the Government of India 'is tlnl.t if any legislation were introduced 
it might put obstacles in the way of perfectly bona foIe complaints. Bom.~. 
itmafok Sh'M'eho'l&er8 may have certain legitimate grievances and there Qugllt 
to be no hardship 'On snch'men, ana tney 8hould not be required to go to the 
High Court for permission to take pr0C6ooings. 'Their laRt objection was that 
it would lead to maqy concern8 whlch are .not bMlkstakiag adwntage of such 
tegislation and claiming the bene~t of coming under this ~tiOll by 8I1)"iRg 
they were banking ill8titutions, and it is 80 difficult to define hauks. In 
consequence of ~ ~eGoveramtllt ·of India Aid notsocept the suggestions 
of the Gov,m:mnentofBemH1. Aatbese·are WJrj itnportantpoints 'and' points 
on whieh the tw. ae....-.-. ha,. d8IeDaI, 1 ... II&N diat if an enquiry 
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were made they would go into this question and afford protection not onlt 
to banking institutions but also to all those who invest in banks. 

Mr. MacWatters made it very clear that during the last two years there 
have been sitting, and there will be sitting altogether, three committees. He 
particularly referred to the External ~apital Committee'$ Report.. The 
External Capital Committee was presided over by our present Fmance 
Member ..... 

THE HONOURABLE THE PRESIDENT: The Honourable Member has 
exhausted his time. He might omit details of the Committee, of which I am 
sure the Council is perfectly aware. 

THE HONOURABLE Sia PHIROZE SETHNA: Mr. MacWatters observed 
that what was necessary was the question of co-ordination, the law relating 
to negotiable instruments, the opening of an Institution of Indian Bankers, 
clearing out facilities, lowering of stamp fees on cheques, etc. If all these three 
points are disposed of satisfaCtorily by these Committees there is nothing 
more to be said; but if any of these points are not disposed of, I trust the 
Government will, in the near future, take up these points and settle them to 
the satisfaction of the Indian public and to the advantage of Indian banking. 

THE HONOUR~BLE BIR EBRAHIM HAROON JAFFER: (Bomba~· Presi-
dency : Muhammadan) Sir, I have no dellire to take ~p the time of this Council 
unnecessarily, as it is more than one o'clock now, by r~peating the arguments 
which I made in March last in this House. . . 

I thank my Honourable friend, Sir Phiroze Bethna, who has just returned 
after performing an arduous puhlicduty for which his countrymen are' highly 
grateful to him, for the powerful speech he has just made in support of my 
Resolution. I may inform him and the Members of this House that I had a 
discussion about the subject-.matter of my Resolution with my Honourable 
friend, Mr. Jukes, who is in charge of this Resolution on behalf of Government. 
I find from him that the Report of the Committee mentioned by his predecessor 
in this Council on 10th March last is at present under the consideration of the 
Government of India. I t is therefore now no use in postponing the discu88iQD 
of this Resolution again. 

Sir, my Honourable friend opposite is willing to accept it on"theae con-
ditions that, if the enquiries now in progre88 and about to be Wldertaken do not 
provide sufficient material for a decisioIl as to the dl18irability of banking 

• legislation. Government will be prepared to institute further enquiries. In 
any ease, if the result of the enquiries made is to indicate the need for legisla.-
tion, Government will certainly take legislation in hand. 

Sir, I accept these conditioIls mentioned above, ,!-nd I hope the House will 
now pau my Resolution unanimously. 

Tm: HONOURABLE MR. J. E. C. JUKES (Finance Secretary): Sir, 1 
rise to confirm what the Honourable Mover has 'Mid ,tba.t Govem~ent al'e 
p~pared to accept thia BeaolutiOD on the conditiObii wbieh 'e haa atated. 
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THE HONOURABLE THE PRESIDENT: The question is that the follow-

tiDg Resolution be adopted. . 
.. That this Council recommends to the Governor General in Counoil that he may be 

pleaaed to order an inquiry into the question of the desirability of legislating wit.h a view 
to place Indian banking on a sound footing". 

The motion was adopted. 
THE HONOURABLE THE PRESIDENT: I see that the Honourable Mr. 

Chari, in whose name the next business· stands, is not in his place. 
The Council tben adjourned till Eleven of the Clock on Tuesday, the 24th 

August 1926. 

• TJo HOlilOURABLI: MB. P. C. D. CHARI to move the following Resolution :-
.. Thia Council recommenda to the Governor General in Oaancil to constitute 

committetl of ofticials and non-ofticial8 with a view to constitute Burma 
into a province with complote Self-government ". 


